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INTRODUCTION 

I, the Chairman of the Estimates Committee having been autho-
rised by the Committee, present this Sixty-seventh Report of the 
Estimates Committee on the action taken by Government on the 
recommendations contained in the Thirty-seventh Report of the Esti-
mates Committee (Fifth Lok Sabha) on the Ministry of Works and 
Housing-Housing. 

2. The Thirty-seventh Report was presented to Lok Sabha on the 
25th April, 1973. Government furnished their .replies indicating 
action taken on the recommendations contained in that Report on 
30th October, 1973. The replies were examined by the Study Group 
'F' of the E]stimates Committee (1973-74) at their sitting held on the 
13th December, 1973. The draft Report was adopted by the Esti-
mates Committee (19'74-75) on the 10th October, 1974. 

3. The Report has been divided into the following Chapters:-

I. Report. 

II. Recommendations which have been accepted by the Gov-
ernment. 

III. Recommendations which the Committee do not desire to 
pursue in view of the Government's reply. 

IV. Recommendations in respect of which replies of Govern-
ment have not been accepted by the Committee. 

V. Recommendations in respect of which final replies of Gov-
ernment are still awaited. 

4. An analysis of the action taken by Government on the recom-
mendations contained in the 37th Report of the Estimates Committee 
(Fifth Lok Sabha) is given in Appendix-V. It would be observed 
therefrom that out of 63 recommendations made in the Report, 34 

(vii) 
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recommendations i.e. 50 per cent have been accepted by Government 
and the Committee do not desire to pursue 16 recommendations i.e. 
35 per cent in view of the replies received from the Government. 
Repl~s of Government h:w~rtpoJu~~~epted by the Committee 
in respect of 3 recommendations i.e. 5 per cent. Final replies of 
~t1PWe.Pcj ~~~) J~Nar:~j J?n 1~~dt!f,?f~NWi~a~~~Jl~.) i'~l; rhq i lW5 c-mt ,fU& 
~AW' ~r~~~~r:i):i dTj\:)""!,,,'{.ji:I{~ (:1': : d)'),:', (::CI9JJiill/fW') :Jf!t ,d J:".1<:li 

"Jd-l 110 J n~{rrj 1'1 ~J"I)~) 'o(d n ~r.iJ fJ i ; u. t ~ I ~~ )( ,', J I 'i() ~.l~J J j i ii' ~Tl'-':') :-,",; Ll~'i d ;~ .. d 
.. . h::'i ·.)dt 1., J'wcpH rOn"'/'J;,-'l) J~clT !j(lJ (}[ 1)')fli~;JIIO:) ;-;f)·,)llJib.1'Jf:((,-to:.>:)-; 

LIIl; ~~'I()'-N 'to 'I.';}r.lrld,l 'Ji'! HI, ~eddJ;C: ;·i",} rIJ'!i"O{', !:)';diir. mo') c~".;lii 

,go i<:JJ(JlI- )JJ"o'.jJ "Ii 
NEW DELHI; R. K. SINHA, 

~~mb,~d~~ ~t)J L~).ill~j~:nq i-;J;v/:'ll;G,!.>;l (i!n"'/",;~_·~;qMiT~n,:: 
~abitYCI:Tuz~!IBJ')l886~~) b';d;:; fi" III J f!'Jrt1Il",';o;Estima/tes .CDplmittae.: 



CHAPTER I : ',~, 1 i !11J Ii I 

r.i.. d')~:'" ;,~{-,::) .. ·~:X:;; li: r!{I;t:.d:.: ;1 REP'OB.Tlt~' ~ll ':~,Ui~':11'JjZ~) ~'/t') 

-;'uoll hIli; f!(dJr;'lt;l'jfl,'.) jO:',; (,n~ '""Ij r':;(h~J ~',(.'r:I:',I:dH 

"jehnllatioul .ftmwj~ t-~HSJ,. "af. ", ... ali l~l to 1.33) 
jit~'rri)d CH.tr fO·! ; .... ~}i:i~}d·j? cd ·::,·)nJ:.:(.";::':·:~~ ,,;bit.r;l"JU oj U'1'.JIfi 

In P~~~.9mM.l"l1~1(~' r1,Wtt,of, tb,/-!H" ,';}~~A~Prt,n the Estimate. 
Committee had pointed out that even after 25 years of Independence 
.nd J*eA~~entationt:of deverall FliYel(~az''l'P.lans~ tht National 
Policy on Housing had not b'ef:jzalspBlb'loutl~;tbe('~aOtftrnment so far 
and it ,is only now that a Sterring Group of the Planning Commis-
!10ti,Ihatt £1:)eett 1tBkedi'to'l;gbl it1~i'ih@';qut!ktRstf 'Of [speUiwg- 'out, national 
poltdy dt\f;&uslng:: fl Ttm"wlal$; in\!icatiW'ldf'@ flleti 'tli~t'lGbvernment 
~)~ijt W.wHJ;k}l lthij~ ~tP~he! (tetlUiMtJe1.at~h\ion'I(:(f<the impor-
f&'tit! p~@ it;rf 1io~ifflt'.~; "'JPhe;.e~mM'it-tee~i h'atl (¥ecoWl'M~!nded that 
Ge\l:l:!thYt1ertt ~l\IObhJ'foi'WAA~tJJ the n,at'Rfh'aF~ng 'Jiem~yjlbefore the 
end of ~J~t'lg6oalf!~Ip~d~(lb1~t)llmd' fil'n'ii guttwlh'les for the 
housing j)fogramme in the Fifth Plan and onwards, 
-rt'Hp!J"T " ~1.11,)'1, ;;!: '1~ld/; W'J'J ,lla{, ';10(1 01 J·\'I:.!')', ·,~tllilf ato) ')111' 
nnIll~iIbtn~I~~,"suhmM*i"to' .. w.e '00thiNnteeJli'i1I~~;'fW73pOhtt 
MihiltrYltiflIWlrit9 i afRl! H~Usidk'«st@d:)ltiuIt ,tlW iftWstionnof~Qd 
tfoft i %'fI it! ~ tt1tI. tfU",W,; flibQStrJHt 1JOli~ 1w.1 Und4~'" ~iofi I fJ! ttwrPlulttwg> 
~rH~~Yl) att:d t'; W"as)e:l4~d·Jttf~ tl1ij poli~fWmdctJt~~'SfJeti:lOUtj 
ftl1~~rtr!b1'ltK@j "'ft!Wrri-ell'Velor 'PJ.ial\')~ Hi::iuS4ft~ iifAeping <:iRuy'l!ir' 
tB~i~fl§ll[¥e~~n.ltf~k tiV'#ilabMiand '~'/clMilmi1ment Mwlqed:.crWhel! 
MtMi1MH61mtm\"y ;'19143 to i ~ te iifl ~.~ naiidlalliboWlitigt. polidy bad" 
sffM~ 1Y~kJ(I;~tr.~, r.iMtnttritYJlfdriWwl;9 \iJtil2IU_§lj'8ta~ ,,;Iii 
Mld'l.t!f~b.b;u!.\ ifnil hun 'I/O'>/:' ~Ibi .'Wler oj ,:t; 11,,' '(I;hb "){Ihul ~ru; hw 

,;'!fIJII "'loL;'1 '1".1 IIi ,:·'llfIJtl.'I"O'tO 'InidJoJ! ".:, 
, Explaining th~constraints, the Draft Fifth Plan'" document 

1t~IJ!l'jlll: ~~~eUJ '; , ffef,~k.CJI ,,~il 'J~',!11'JIJ) j,11I1I'1I '~'I/liUl!fIlO ')«'1' 
IHui ;~'>Vlb'lr,J'~, ,;~ (I nodB)/I"((I'Jlq'fll 11l1!h'; ~u{1 oj wlvi~ 'HI bhJllrfi'! 
.on 'f.111;1,aiiiB)1!a.fm1~1)':I~ij+~I~fllflP)lt;PfV.mwt~iqoJNPtr~; I~Y.~ 
0.: ;>'')1Iil:l·)i,dIWiItArltlh'')lH.ihtMk'mAA~(Rf~,ftqcif\l,/tVeMll:f~'lm,.\pl~~AAt, 
~J')iHUlIUO') "fa~W~,P~rAmlVfl A~,hR~~rwN~dW ~.ftfIR~; 
91h 10 jn~u"'4bb.ecoMJnia lm'kIlrJaM'~.flijfjpQI,{1fIj>~b q{ulthA 
hew d'l'/)l!:f'1 ,.,18; _Ji(ltqAiiWi1tAW~J:'l9Ai'~': ijN~lfJl~t. ~~RfWlI 

Consequently. the F*~iJfMn.Ilf¥ltM~~(J~ f.9.;6HR 
following limited objectives in the housing sector:-

(i \ I hIIPR.l'!.I"yatinn Ann.'fl' Irovem.ent of the existing housing 
""~;I-";-:T. I" :l:-"'.T.lI'T-:T (' ~ C:I r 110 II no /lH'I,;I","\') I stock; ~', . 

ifnI! L:l Li/')W{p~g'i~i68 dr lUlW~')Sit&S;!tO 114,t tri\nu~h ,1tintUes!'labc,ut'ers 
IIOlhc ,)j~ 0",£; ~(li(l[ff df'fiUl'MYr't\im~1 N~«Ptd""'~rnm.,; I,d! 1. i 
",I 'rr ,t . as a par .' 1 0"' 

.III. 1 r.J ~.: I)~~ f~flf~r'Jod till nlldl.: :'"I~:,:d ' .. "IJ,:;~'"':')'\rt ',ld t h :,1,: 'J('II \'j :~,If1'ld ( .. J 
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(iii) continuance of the existing schemes to providesubsi-
dised houses to certain weaker section of the com-
munity; 

(iv) extension of support to institutional agencies such as 
Housing & Urban Development Corporation and Hous-
ing Boards under the State Governments to enable 
them to provide assistance to Schemes for the benefit 
of low income and middle income groups; and 

(v) intensification of research in and development of 
cheap building materials." 

The policy contained in the Fifth Plan document lays down 
the limited objectives to be achieved on a short term 
basis. The question of drawing up a National Housing 
Policy on long term basis necessarily implies long term 
financial commitments and hence the task is complex 
keeping in view the serious constraint on resources. 

The Committee regret to note that even after 25 years of Indepen-
dence, Government have not been able to evolve a national policy on 
housing, in respect' of a basic necessity like providing shelter to the 
common man. While agreeing that due to severe financial constraints, 
it may not be possible for the Government to go in for construction 
of houses in a big way, the objective of providing shelter to t'he com-
nwn man has to be kept in view at least as a long-term objective. 
The Committee, therefore, reiterate th.eir e:arlier recommendation 
that Government should formulate the national housing policy with· 
out any further delay so as to provide clear and firm guidelines for 
t'he housing prolrammes in the future plans. 

The Committee would further like to stress that utmost att'ention 
should be given to the actual implementation of the objectives laid 
down in the Five Year Plan and Government should periodically re-
view tbe progress made in the implementation of these objectives so 
as to bring about improvement's wherever necessary. The Committee 
further desire that the progress made in the achievement of the 
objectives, should be specifically mentioned in the annual reports and 
budget documents of the Ministry. 

Legislation on Housing (Sl. No.5, Para 1.34) 

2. In Para 1.34, the Estimates Committee had recommended that 
in the light of the policy, the Government should also take action 
to bring forward the necessary legislation on housing SO os to make 
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clear the role and functions of the Central and State Governments 
and various other financial and executing agencies. 

In their reply the Ministry of Works & Housing have stated that 
the Central Government performs the role of an adviser and a cata-
lytic agent only.' In view of this it is felt that at present, it is not 
expedient to bring forward any legislation on hOUSing defining the 
role and functions of the Central and State Governments. 

The Committee £eel that the Central Government should not 
remain cOntent by playing merely an advisory role in the matt'er of 
housing as the housing problem in the coun'try has already assumed 
seriOUs proportions and the conditions are getting from bad to worse 
every year. The Committ'ee, therefore, recommend thitt a legislation 
defining th,e role of the Central Government in the matter of housinl' 
is very necessary in order to enable them to play a more effective 
part so as to give great'er impetus to the housing programme in the 
country. The Committee, therefore, reiterate their earlier ~ommen
dation. 

Housing facilities belonging to low income groups and Weaker Sections 
of Society (St. No. 54, Para 6.16) 

3. In Para 6.16 of their 37th Report, the Estimates Committee had 
expressed particular concern over the problem of housing of families 
.belonging to low income groups a~1d weaker sections of society in 
the metropolitan cities and urban areas. The Committee had im-
pressed upon Government to pay special attention to the problem 
of having a crash programme to tackle the problem of providing 
satisfactory accommodation to families in lower income groups and 
weaker sections of society with facilities like drinking water, drain-
age, easy transport, electricity etc. The Committee had expressed 
the view that it should be possible for Government to draw up guide-
lines and help in preparation of detailed plans for meeting squarely 
this challenging problem. 

In their reply, the Ministry of Works & Housing have stated as 
follows:-

"Housing is in the State Sector. Formulation and execution 
of all housing programmes I projects rests with the State 
Governments. Funds for all housing programmes with 
the exception of subsidised Housing scheme for Plantation 
workers are to be provided in the State Sector. The 
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~,t:I ,\ i I" j'r,l!fpem~ ~rtll~wqg ,tQ ,prO¥tsi~of>: bDaase-lstt.es': iror'dandiel;s 
worker.~ in: l$e nmd -am$S !)wbiOh 'Wasi intmdueeG> im,ooto;. 
ber, 19'70 as ~ Central Sector programme, is proposed to 

II, 1:: In I :: iPe J ~x~u~f~ri!d to thelStateSectcir/ duringi' the :Fif1h1 !Five 
-1>1,') L l;q,Y~~ ;!i'~P~;I : ' I '0" 'I:' ,,:' ;fl';:''':,~ I)' iJl!/,:' ::;i, 

r()~'; ",,.: • ,~!~~,::'I'j'" j; ";ii! '; j '.: , ,'~. i\~ ';,.' '1'-'.:,:,: :j[j'i.f 

"I::.!,;Th:e~eC9~~nqati<m~qf.t.he ~,o,ml1li~t17~1,~ay~,bee~:srm'~f~ 
:t:~1;e:,: ?'\~rlJrI1;~~ ~~rl;n~~~;Y)M.tipp. ~f!lr,i~ j, ~peq~~ 

that they would formulate necessary programmes for 
I.,,, h; H \ J():v~t)I~~qrn"h gf~}1P,~: jlI19! : ec;q~9Ill~~r.lly,) :~~J s~Rt;'cms 
!,. 'I'),!f,:l(I ~wH I~~ ,J,lte , \.~'[~~~bHr. ,~~Q,ffi'S~~ift!~h9,lr~~~¥~.i~~~ 

ov~rnm9nt,s ' " I " I' " " "'IWH,':"~,; ",;.,:,,1: ",.:I'l' 'i,'''' , .. ·,dol Ct HI'I>; H'tq :~rl!,"1l0l ',dl IIi ;!lIV' I Hill 

'i(~tMt Jrl \Yre\vl'b£' ~li~l~b'SftiOH; ~:Il.;..4Alha:.r' a151 v~uh,:·n'·h\rL'~~~ib'{~h"" 
rl\)~ i r:L I .TII th~ l;deJt~~rt t(hi~trtftifnf'ig\' i~S!e ll~~r~: ·:ti~~\i~~;·1 t;r.-':~~i 
~tl!i:fl,.d \11 !~W~{';I!t:llV pI !I"u{un, "'tH II; j,;;{, ",i/TEin ,)r01 'JIll :.i11ll!ll~1'f 
')lilnIh '11HJ~\~~bt~~i~~b?1~hHft;')?Nfll~~~~~i~:~n81 °E~e:f~~~~?c~/§'~I~~~ 
'hI) HI ')m'§tM~' j~dV~f£nW{ rif~l, ~I"e'UrJl1J~i!to 'pfb~ld'~!~~~~~\~)?I~~~ 
·H,'i[IIIIIIJ ')'lfJt~llili~ltHkhi~H~ri "b~ (h~l1~b(d~I' 'h'~U~lrig 'Tcfi~~e;,:~:W~ 

are mtended for the benefit of the lower income groups 
. and e<;0nomically weaker section, of ~ociety.:'., . 

C"'~,tO'1')~:Jf~ ·.·nlf!·) II .'P.l'i'l .:qI}Ii'~~'.~ ·~r~;d·''::,· ,'n,1 J>i' :~(:~~:u{);,')d i-";ddl'H:l .. ::iH;'~lll.t! 

The Commi~te.ilfoeldJa'lit.I.QlGrgebt'liHbWrdoof drawing up a 
crash programme for housing fur the low inc()me group people and 
_OilSI WIODi;iRg . &0 • we.ker sedioria of~SOciety. ~iI"et 'be" ko1veCt by 
I"~. the'lJb8Uet in the hands of -State 'Gtwem.~ttt 4*hhIM'ittmt 
daevC.lWtcal,GovSmaeDiriwiH hve ~.:pJay'a ""edec:ilv,e<;,.ht;I'c 
lIttaWiai Ufljldle,~sb':-iPrograDJJDe!;m;:t_(,tnIlibt., of'lh~singijPu6-
.... lyl fori lWeIlkeri lSediDns 10£ r$Ociet)' ,jf the r'aal poWing: ,'shuns."'lip 
.'t~)~ arenideto _chetUlf and"lbdng:o«M?-ditioDS af ~ipeople 
iuJ~l1OPolit~,·eitiesi'" nrbaitI _as jlre ,W,k ,imprQved'IWWle. tAw. 
(lOaUnittee .epe!lthat·it i hUQI" J10tbe i..,.sible·jw Ute' ~~ . .t,o 
iaUuI~l:&uth~'.!prog~ immedMt4y",d..., t.!~mmlt(~~ 
'~~itltey'ieelltWiurgertt stePSl(.ho~,)bet)tpktt"ilpy,,~~~ 
.~'PJ!II!ri.dJuie n~ib"rf.~~ J~ cki~h~:~~~,;~'tMiAA,:~ 
age, bath rooms, latrines etc., to the large ~Jo~(~,.WJ;t~:~ 
living in slums in the most unhygienic and insanitary conditions. The 
.coiJohidee;;Jthe~Qre.i .. ecoN.wd'it~tl~I'.~&!m.u.,~: P,I'~"me t. 
provide these facilities may be taken in hand by Governm~1ii~9f 
implemen tation, 
"1'Iltjl"'I''''I) :,'1,·' 1"'I'il'I;'~I·.,!,\'!l .. ', ,,; .. ; ,. t ,I:) .: ' (Ii ,.'r~~ll"'I: li" 
, ", '- ,I, , ,,' ati 'n' 'ommitteels RecomnieWU'~'ons' 
',.Ilk .. )t!!L~Je~J;l~ ;,f.,.~t(;,: ,:,::"1"(' :' ;;'.)" ,or, ~ • 
. I! l"~~'fl.~~~t~~ wo1tld''ltkk'fo;~pfiais1~ tb8t l 'tHe'j1att1k'h the grea· 
:¥~' Hri,J;~'~~lr;~ttct Ute ~tNpt~~~~ltii~dD( ~f' tlt~ ~~diltion8 accep-
te.t by' r tovernment" Ifh~y '-wo'tllfl; tIte'te{.ijre ," ttr&,eth'~) Govermnent 
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should keep a close watch so as to ensure expeditious implementation 
of the recommendations accepted by them. In cases where it is not 
possible to implement any accepted r'(~~mmendations in letter and 
spirit for any reason, the matter should 'be reported in time to the 
Committee with reasons for non-implementation",,(: ~~.~::,! '( ':'_i ~! 

The Committee also desire that final replies to the recommenda-
tions included in Chapter V and further information where called 
for in respect of recommendations included in Chapters II and III may 
be intimated to the Committee expeditiously. 



CHAPTER II 

RECOMMENDATIONS THAT HAVE BEEN ACCEPTED BY 
GOVERNMENT 

Recommendation (Serial No.8, Para No. 2.23) 

The Committee note that the Life Insurance Corporation is in-
vesting about 15 per cent of its investible funds in the housing 
schemes and together with investment on electricity, rural Water 
Supply and sewerage schemes, the investment of Life Insurance 
Corporation's funds to the socially oriented schemes come to about 
26 per cent of the investible funds and the investment of Life Insur-
ance Corporation on these schemes is increasing every year. The 
Committee further note that according to the Working Group on 
housing for the Fourth Five Year Plan institutions similar to Life 
Insurance Corporation in developed countries are investing about 40 
per cent of their investible funds on housing. Keeping in view the 
pressing need for funds for housing and the preamble of the Life 
Insurance Corporation Act that funds would be invested in ventures 
which further the social advancement of the country the Committee 
recommend that the Corporation should increase its investment in 
housing and allied fields. 

Reply of Government 

Noted. The L.I.C. has to meet its statutory obligation of keeping 
invested 50 per cent of its controlled funds in Government and other 
approved securities, and only the balance is availabl~ for investments 
in socially-oriented schemes such as housing, eletricity, water sup-
ply and sewerage and in shares and debentures of public limited 
companies. Even so, the L.I.C. has given considerable amounts of 
loans for housing, the investment in housing upto 31st March, 1972 
being Rs. 359 crores. Further, the L.I.C. has agreed to invest Rs. 300 
crores in housing during the Fifth Five Year Plan period. 

[Ministry of Works and Housing O.M. No. 15(7) /73-HII dated 
the 30th October, 1973]. 
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Recommendation (Serial No.9, Para No. 2.24:) 

The Committee note from the information supplied by the Life 
Insurance Corporation that there has been perceptible increase in 
the number of applications for grant of loan under various schemes, 
particularly under 'Property Mortgage' and 'Own Your House' 
Schemes in 1971-72 as compared to 1970-71. While the Committee 
welcome this increase of more than hundred per cent, they find that 
the number of applications disposed of during the period has not cor-
respondingly. risen. In fact, the number of applications pending on 
31st March, 1972 were more than 50 per cent of the number of appli-
cations received. The Committee need hardly stress that such appli-
cations should be disposed of most expeditiously in the interest of 
expediting construction of houses. The Committee note that the Life 
Insurance Corporation have recently taken some action to prescribe 
time limits for completion of various stages for processing of appli-
cations. The Committee also note that the Life Insurance Corpora-
tion have also taken steps to send round teams of officers with a view 
to educating the staff working in the field in the speedy processing 
and finalisation of applications. The Committee hope that these in-
structions would be implemented so as to ensure timely disposal of 
applications. 

Reply of Hovernment 

Noted. 

[Ministry of Works and Housing a.M. No. 15(7)/73-HII dated 
the 30th October. 1973]. 

Recommendation (Serial No. 10. Para No. 2.25) 

The Committee would also urge that where an application has not 
been filled properly or some information is lacking, the applicant 
may be precisely advised in the matter and given guidance where 
necessary to facilitate completion of the application. 

Reply of Government 

Accepted. 

[Ministry of Works and Housing a.M. No. 15(7)/73-HII dated 
the 30th October. 1973]. 

Comments of the Committee 

The Committee may be informed jf the necessary instructions ift 



.~ 

th.e matterl~~.~~hi!Mtu~'o;fllj9~'~Jfoi\Yil~~tllm~lbe forward-
ed to the ~ommittee. 

:")·"\')C'·I~i ·..'b~} ,(I" ",["[1 f,r 1'):·\;--1 .j,;1 .~_! :',·r'<r:.!··{-'·',,- '~'~!~~-' (jjft .",nr t .;.,,:;,,> ','.i 

.. '~~iJli,nr~,Qfl W~;.wd) H"using!,Q.M,,~~~: IIH~)./~~JUI1id.a~d 
/'i;:i' 'J";. 'j ": ':; !''It!'W!~;,tM a9tlaJlQc.t~bel',;~Q7~a, 

Recommendation (Serial No. 15, Para No. 2.45) 
)Il')!f;;n')'/I,;l 1'1 · ... lq·:H 

Another field, in which the United Nations help can ~Jl~~):en, 
relates to modernization of building industry with a view to reduce 
construction cost. It is ~cter~(that>f~he>~iN~ti~r~velop
ment Programme envisages assistance equivalent to twenty per cent 
of the estimated cost. Since lack of availability of building material 
constitutes one main constrainv(n 1~~pj'5ibWtiV;b6tlsttt11t!~ of houses. 
The Committee have no doubt that Go:,r.~'1rpe~t ~ou.1d e~~~i.n,r in 
the context of expending in moderniSIng' '.'~iti'i'i'dint 1 ~Wd~~d the 
extent of help which could be tak~h', ~h)!t:ad~~ntage{)#1 ffi~r ~nH~d 
Nations Development Programme. "': .',) ['I'/'lj: r.l'.l>:I')')'I<\ ~I:I .:. i'l 

r')l:un(,r) ·::d::,!if:·)t~·~ (l,t ·(·il,·<:"~';" 

Reply of Govemm.ed 

The recommendation of the Committee has been notelt;JI('lrb@/fol-
lowing two projects have been in?luded ~n t~~(~t}d~~,-~~r.i8~m~try 
Programme (1972-79) for technIcal aSSIstance fron1· tHe UnIted 
Nations Development Programme:-

(1) Setting up a factory at Bombay fo~l'brefabricated build-
ing componenb. 'Ill"',! I il1:fllO' ) 'lflT 
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(2) Improving. streamlining and mechanizing the existing 
methods of production in the Hindustan Housing Factory, 
New Delhi. 

The project at serial No. (1) above is to be a joint venture of the 
Government of India and the Government of Maharashtra. The 
rated manufacturing and construction capacity of the proposed Fac-
tory is 3500 tenements per year for the low income group and eco-
nomically weaker sections of the society. The project at serial No. 
(2) above is for improving. streamlining and mechanizing the exist-
ing methods of production in the Hindustan Housing Factory at New 
Delhi. It is expected that USe of prefabricated components will re-
duce the cost of building construction and will also result in economy 
of time. 

[Ministry of Works and Housing O.M. No. 15(7) /73-HII dated 
the 30th October. 1973]. 

Recommendation (Serial No. 16, Para Nos. 2.57 and 2.58) 

The Committee note that the Housing and Urban Develop-
ment Corporation Limited was setup by the Government in 1970 
to coordinate the activities of the Government in the field of financ-
ing housing and urban development programmes in the country. 
The Committee also note that the activities of the Corporation are 
quite broad-based and the Corporation is expected to finance and 
ul'dertake the housing and urban development programmes and set-
ting up of building material industries and setting up of new or satel-
lite towns etc. 

The Committee note that HUDCO has so far been able to 
assist in the setting lip of a few building material industries. The 
Committee cannot but strongly stress the need for a thorough inves-
tigation of the problem and drawing up and implementation of a 
well-coordinated programme so as to bring up the building material 
industry on a decentralised basis all over the country to meet effect-
ively the requirements locally and save avoidable transport cost. 

Repl~ of Government 

HUDCO undertakes to finance any viable project for increasing 
the production of building materials. It is agreed that building mate-
rials are to be manufactured at locations close to the site of construc-
tion so that avoidable transport cost is saved. A proposal to set up 
2603 LS-2. 
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a Building Materials Development Corporation has been placed before 
the Planning Commission for implementation during the Fifth Five 
Year Plan. 

[Ministry of Works and Housing a.M. No. 15(7) /73-HII dated 
the 30th October. 1973]. 

Reeommendation (Serial No. 17, Para Nos. 2.59 and 2.60) 

The Committee are surprised to note that while there is an 
all-round complaint of non-availability of resources for constr~ction 
of houses by the State Government etc., the representative of the 
HUncO haljl stated that the resources available with the Corporation 
are not being used and there are some States who have not submit-
ted any schemes to the Corporation. 

The Committee would like Government to review the posi-
tion at the earliest and take necessary action in coordination with 
HUDCO and State Governments and State agencies to ensure that 
the funds available for housing are distributed to the Stat~ in ac-
cordance with their requirements and the overall priorities deter-
mined ill that behalf. 

Reply of Government 

Although it is true that at present the resources available with 
HUDeO are not fully utilised by various housing agendes undertak-
ing construction, this is considered to be only a temporary pheno-
menon. The reason for non-utilisation of available resources is not 
Jack of interest in the States but lack of existing capacity to under-
take planning and construction on such a large scale. State Govern-
ments have been requested to strengthen the machinery for the exe-
cution of works in their States. On its part, HUDCO provides the 
construction agencies with necessary expert assistance and advice 
in preparing layout plans and housing designs without any charge. 
HUDCO further proposes to prepare model schemes including Plan-
ning, Design, Estimation etc. so that a~encies which are willing to 
execute housing projects but which lack the expertise for planning 
them may also take up construction work on a large scale. Coope-
rative Housing Societies, Public Sector Corporations and Universi-
ties have been included in 'the list of agencies who arc now being 
financed by HUDCO for construction of houses. Efforts are also be-
ing made to persuade the States who have not so far availed of the 
loan assistance provided by HUDCO to undertake construction work 
;:1('tivity on a scale which its execution machinery can handle. 
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In order to encourage more and more construction of houses for 
Economically Weaker Sections and Low Income Group Housing and 
Urban Development Corporation has extended the repayment period 
of loans to twenty years and fifteen years respectively in place of 
the existing term of twelve years. This relaxation will help reduce 
the monthly hire purchase instalment so as to bring it within the 
lJaying capacity of the prospective buyers. 

Ho~sing and Urban Development Corporation now accepts com-
posite sechemes providing not only for construction of houses but 
development of commercial centres also so that high return from 
commercial part of the scheme is utilised to provide more houses of 
the lower category and subsidise, wherever feeasible, the sale there-
of. ,. ~ ,_.! .. I' 

Funds are being allotted to various State agencies based on the 
proposals they put forward to Housing and Urban Development Cor-
poration for consideration. It is essential that these agencies rapidly 
undertake a, survey of the demand for housing in each State and for-
mulate schemes for meeting the shortage. When this is done by the 
State agencies, the distribution of funds according to the overall prio-
rities will be made. 

[Ministry of Works and Housing O.M. No. 15(7)!73-HII dated 
the 30th October. 1973]. 

Recommendation (Serial No. 18. Para No. 2.61) 

The Committee would like the Housing and Urban Development 
Corporation to make special efforts to undertake housing efforts in 
the backward areas. 

Reply of Government 

The sanctioning of schemes at present is based on the demands 
made by various State agencies, which include housing schemes for 
backward areas in various States. As a further step in this direction, 
it has been decided to assist towns with popUlation of not less than 
50.000 whereas till recently towns with population of more than one 
lakh only were included. The interest of backward areas which 
these smaller towns represent will thus be served. 

[Ministry of Works and Housing O.M. No. 15(7)!73-HII dated 
the 30th October, 1973]. 
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Recommendation (~ial No. l,CI. Para Ne. 2.62) 

The Committee note that one of the functions of the Housing and 
Urban Development Corporation is to finance and undertake the 
3etting up of the building material industries. The Committee have. 
in a separate Chapter, pointed out the extent to which the shortage 
of building material has adversely affected the construction of houses 
in the COWltry. 

Reply of Government 

Housing and Urban Development Corporation has so far sanction-
ed finances to set up two wood-working units and three semi-mecha-
nised brick plants. Efforts are being made to conduct feasibility 
studies for the manufacture of other building materials. Alternative 
materials which have not so far been largely used for building con-
struction are also proposed to be developed so that the gap between 
demand and supply of building materials may be reduced as far as 
possible. This is being done by Housing and Urban Development 
Corporation in cooperation with the National Buildings Organisa-
tion and the Central Building Research Institute. 

[Ministry of Works and HOllsing O.M. No. 15(7) /73-HII dated 
the 30th October. 1973]. 

Recommendation (Serial No. 20, Para No. 2.6'J) 

As regards promoting use of alternative material in place of scarce 
material like cement and steel, the Committee note that a number 
of other Government agencies are already engaged in this work name-
ly National Buildings Organisation. New Delhi, Central Building 
Research Institute, Roorkee, Council of Scientific Industrial Research 
The Committee have no doubt that Housing and Urban Development 
Corporation would ensure that maximum advantage is taken of the 
research already carried out and the knowledge about proven alter-
native materials which are cheaper reaches the construction agencies 
in the field. 

Reply of Government 

There is complete cooperation between the Central Building Re-
search Institute, Structural Engineering Research Centre, National 
Buildings Organisation and Housing and Urban Development Corpo-
ration. The information on alternative building materials available 
With these research orgaisations is being utilised to the maximum 
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extent possible. In addition, the information available from techni-
cal journals and bulletins published by research organisations over-
seas is also being utilised. 

[Ministry of Works and Housing O.M. No. 15(7)/73-HII dated 
the 30th October. 1973]. 

Recommendation (Serial No. 24, Para No. 3.17) 

The Committee note that the scheme for Provision of House-
sites to Landless Workers in Rural Areas was introduced in October, 
1971 as a Central Sector Scheme and under the scheme the entire cost 
of acquiring and developing land for providing house-sites will be 
met by the Government of India as 100 per cent grant assistance. 
The Committee further note that 13 States have already submitted 
their schemes to the Central Government and projects in respect of 
1167 Development Blocks/Panchayats of eight State Governments in-
volving Central assistance of Rs. 10.75 crores for provision of 3,08,137 
house-sites and other schemes have already been approved and the 
remaining projects are under the consideration of Government. The 
Committee feel that the Scheme is a right step in the direction of 
providing shelter to the economically weaker sections of society. 
The Committee would like the scheme to gain momentum at the 
earliest. The Committee would further like the State Governments 
to link the Scheme of providing house-sites with a programme of 
construction of low-cost housing on those sites as has been done by 
the Kerala Government out of their resources, .public donations etc. 
The Committee recommend that while alloting land-sites under the 
Scheme. preference should be given to Harijans and Adivasls. 

Reply of Government 

The views of the Committee have been noted. All efforts are 
being made to accelerate the pace of implementation of this scheme 
within the available resources. As regards the recommendation of 
the Committee for drawing up a programme for construction of 
houses on the sites allotted to the landless workers in rural areas on 
the pattern adopted by the Government of Kerala, the State Govern-
ments have already been requested to mobilise local resources and 
voluntary contributions/services to the maximum extent possible 
for helping the allottees of house-sites for building their dwelling 
units. 

The scheme already provides. that in formulating projects, prio-
rity should be given only to those blocks in the District which have 
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a .~izeab.le concentration of landless rural labourers, particularly of 
those belonging to the Scheduled Castes and Scheduled Tribes. It 
is also envisaged in the scheme that, in allotting house-sites, such 
families should be suitably interspersed along with the other fami-
lies being allotted house-sites in or adjoining villages. 

[Ministry of Works and Housing O.M. No. 15(7) /73-HII dated 
the 30th October, 1973]. 

Recommendation (Serial No. 25, Para No. 3.18) 

The Committee would like to point out that the last Conference 
of Housing Ministers held in July, 1972 has made a number of recom-
mendations in respect of the scheme, ViZ. that the legislation on land 
reforms and conferment of homestead rights to landless workers 
who are in occupation of land in the rural areas, as house-sites should 
be tied up with the scheme for provision of Housing sites to land-
less workers in rural areas, for construction of houses in rural areas 
emphasis should be laid on the use of locally available material, to 
reduce the cost of acqUisition Qf land under the' scheme, Land 
Acquisition Acts of Central and State Governments should be amend-
ed taking advantages of the 25th Amendment of the Constitution and 

'that each State Government should be given a broad indication of 
funds that are likely to be made available to it during the current 
year and the next year of the scheme. The Committee recommend 
that action on these recommendations should be taken early and the 
Committee kept informed of the same. 

Reply of Government 

Recommendation made by the Housing 
Minister's Conference held in July, 1972 

(i) Legislation on Land reforms and con-
ferment of homestead rights on these: 
landless workers, who are in occupation 
of land in the rl1ral areas as house-sites, 
should be tied up with the Scheme for 
Provision of House-sites to Landless 
Workers in Rural Areas. This will 
enable Government to extend to a 
larger number of people the benefits 
that can be provided with the limited 
funds available with them. 

, . 

Action taken by the Government 

2 

This recommendation is primarily intended 
for implementation b} the respective 
State Governments etc. Who have been 
requested to take apPTCIpriate action 
thereon. All the States have also been 
advised to enact suitable legislation for 
conferment of homestead rights on land-
less workers in respect of sites on which 
their houses/huts stand ot present. 
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(ii) For c;l:1struction of houses in rural 
areas, emphllsis must be laid on the use 
of locally available building materials 
to the maximum extent. This will 
reduce the cost of <."Onstfuct.ion of 
houses and also reduce dependence on 
scarce building mate rials such as steel, 
cem!nt etc. which are also costly 
and have to be transported from the 
nearby towns. 

(iii) To r.:duce lhe cost of acquisition of 
land un,i~r this Scheme, Land Acqui-
sition Acts of Clmlral and State Go-
ver.1m!nts should be amended suitably 
taking aJvantage of the 25th Amend-
m!nl of the Constitution instead of 
leaving the am:ndmenls to the States, 
the C!ntre should provide guidelines 
t(}r the amendments. 

This recommendation is al80 primarily intend.-
ed for implementation by the State G0-
vernments etc. and they have been reques-
ted to take appropriate action thereon. 

The ~estion of amendment of the Land 
AcquIsition Act, including the fixation 
of ll11\Ount (Compensation) after taking 
into account the 25th Amendment to the 
Constitution, is being considered by the 
Ministry of Agriculture, to whom the 
views of the Ministry of Works and 
Housing have been communicated. 

[Ministry of Works and Housing O.M. No. 15(7) /73-HII date<! 
the 30th October, 1973]. 

Recommendation (Serial No. 21, Para Nos. 3.32 and 3.33) 

The Committee are distressed to note although 83 per cent of 
India's population line in village and about 73 per cent of the rural 
population reside in unsatisfactory "kutcha" structures, the problem 
of rural housing has not received close attention of the Government. 
The Committee note that although the shortage of houses in rural 
areas has been estimated to be about 18.6 million units, only 80,111 
houses under the Village Housing Projects Scheme have been sanc-
tioned since 1957 and only 50,525 houses i.e. about 2,000 houses per 
year on an average have been constructed. The Committee regret 
to note that although the Estimates Committee (1967-68) had drawn 
attention to the unsatisfactory performance of the Village Housing 
Schemes during the three Five Year Plans and the apathy of the 
State Governments towards the scheme, the position has not shown 
any improvement and even the representative of the Government 
of India have admitted that in the matter of rural housin~, the States 
had not paid that much attention that was needed. and the funds 
were being diverted for other purposes. 

The Committee are further distressed to note that the first draft 
outline of the Fourth Five Year Plan had made a provision of Rs. 25 
crores for rural housing which was subsequently reduced to Rs.·11 
crores and actually the States have made so far a provision of Rs. 5.16 
crores for the Village Housing Scheme. This speaks of the low prio-
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rity accorded by the Government to the problem of rural housing 
in actual practice. The Committee urge that Government should 
realise the urgent need of improving housing stocks in the rural 
areas and for the purpose gear-up the implementation machinery 
and make necessary platUling in this direction. The Government 
should also attach proper importance to the need for environmental 
improvement in the rural areas, and should take necessary steps for 
improving water supply, sanitation. sewerage etc. and sufficient funds 
for this purpose should. be provided. Moreover, the funds provided 
for rural housing should be earmarked so that the same could not 
be diverted for other purposes. 

Reply of Government 

All the social housing schemes (including Village Housing Pro-
jects Scheme) introduced by this Mir.istry from time to time, are 
being administered and implemented by the State Governments and 
Union Territory Administrations. They have to provide adequate 
funds for rural housing out of their own resources, including the 
Central block assistance. The recommendations of the Committee 
have, therefore, been brought to the State Governments for neces-
:;ary action. 

The Conference of State Ministers incharge of Housing, Urban 
Development and Town Planning, held at Srinagar in July, 1973, has 
recommended that 'R.\lral Development' should be considered as a 
compact whole including housing, water supply, link roads educa-
tion, health and sanitation etc. The State Governments should make 
an integrated approach for development of rural areas by pooling 
the resources available under various sectoral plans. This recom-
mendation has also been communicated to the State Governments for 
necessary action. 

[Ministry of Works and Housing O.M. No. 15(7)/73-HII dated 
the 30th October. 1973]. 

Recommendation (Serial No. 28, Para No. 3.34) 

The Committee note that although the Estimates Committee 
(1967-68) had pointed out that the Scheme has suffered from organi-
sational weakness at the field level, no effective steps have been 
taken to remedy the situation and only recently the State of Guja-
rat alone have thought fit to set up a Rural Housing Board. The 
Committee recommend that immediate steps should be taken to tone 
up the field organisation to implement the Village Housing Scheme 
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and the remaining States should be persuaded to set up at an early 
date Rural Housing Boards or similar other suitable organisation in 
their States to give an impetus to the programme in the field. 

Reply of Government 

The recommendations of the Committee have been communicated 
10 the State Governments for appropriate action. 

[Ministry of Works and Housing O.M. No. 15(7)/73-HII dated 
the 30th October,. 1973J. 

Recommendation (Serial No. 29, Para Nos. 3.39 and 3.40) 
The Committee note that the Ministry of Works and Housing 

has introduced 10 Social Housing Schemes to meet the housing needs 
of the economically weaker sections of the society, industrial work-
ers and low income group of people etc. The Committee also note 
that since the inception of the Scheme about 8 lakh houses have 
been sanctioned out of which about 6 lakh houses have been con-
structed. The Committee feel that looking at the needs of economi-
cally weaker sections of; the society and the magnitude of the hous-
ing problem, programmes made under these schemes so far are far 
from adequate and much more vigorous and concerted efforts are 
needed to meet the problem. 

The Committee note that even in the case of middle income 
group housing scheme whieh was introduced as early as 1959, only 
34520 houses have been sanctioned for construction throughout the 
country out of which only 25730 houses have actually been construct-
ed so far. Similarly in the case of Integrated Housing Scheme for 
Industrial Workers and Economically Weaker Sections of Society 
which was introduced in 1952, only 2,29,992 houses have been sanc-
tioned for construction out of which only 1,76,275 have actually been 
constructed. The position is worst in the case of Subsidised Housing 
Scheme for plantation workers which was introduced in 1956 and 
in which only 6,953 houses have so far been sanctioned for construc-
";on ann only 1,747 that is nearly 25 per cent have only been con-
structeo .;0 !nr. The Committee are distressed to note that the phy-
sical results achieveQ in respect of the Social Housing Schemes are 
very unsatisfactory. The Committee feel that the State Governments 
have not taken sufficient steps to set up implementation machinery 
to implement the various housing schemes and have not given suffi-
cient priority to these schemes. The Committee urge that the imple-
mentation machinery at the field level needs to be geared up and 
vigorous steps are needed to take to implement these housing 
schemes. 
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Reply of Government 

The observations of the Committee have been communicated to 
all the State Governments and Union Territory Administrations for 
r.eCessary action. 

[Ministry of Works and Housing O.M. No. 15(7)/73-HII dated 
the 30th October, 1973]. 

Recommendation (Serial No. 30, Para No. 3.41) 

The Committee have. however, noted that the programmes 
under the schemes during the Fourth Five Year Plan has been better 
and that in the F'ifth Five Year Plan much larger scheme and pro-
gramme for Social Housing Scheme is expected to be taken up. The 
Committee would like to emphasis that the success of these schemes 
will largely depend upon the setting up properly coordinate imple-
mentation machinery and provision of sufficient funds and priority 
by the State Governments. The Committee hope that the schemes 
will be given the proper priority and importance that it deserves. 

Reply of Government 

The recommendation has been communicated for necessary action 
to all the State Governments and Union Territory Administrations 
who are responsible for the execution of all the housing programmes. 

[Ministry of Works and Housing O.M. No. 15(7)/73-HII dated 
the 30th October, 1973]. 

Recommendation (Serial No. 34, Para Nos. 4.15, 4.16 and 4.17) 

The Committee note that in view of the urgent need of pro-
viding housing to large number of people in the country and low eco-
nomic level of the people with the resultant low paying capacity, 
the problem of low cost housing has come to occupy an important 
place. The Committee note that according to a survey conducted 
by the Operation Research Group, Baroda, relating to the housing 
conditions and paying capacity of the masses in Gujarat, standard 
housing of a value of Rs. 6,000 is beyond the means of 51.6 per cent 
of the, families in cities of a population of 1 lakh or more as against 
62.3 per cent in smaller cities and 80.3 per cent in villages. The COIllr-
mittee feel that conditions in other parts of the country are in no 
way different and ways and means would have to be found to con-
struct houses at cheap cost if any dent is to be made in the housing 
problem in the country. 
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4.16· The Committee note that although a number of research in-
stitutions in the country in the field of construction like Central 
Building Research Institute, Roor"kee, Central Building Organisation, 
CS.I.R. etc., have evolved new processes and techniques in the field 
of construction resulting in saving in the USe of material and resul-
tant costs, no concrete measures have yet been taken to popularise 
these processes or methods with the result that the agencies respon-
sible for large scale construction like Central Public Works Depart-
ment, Military Engineering Service etc. have failed to utilise these 
processes in the field. The Committee have before them the example 
of fly ash which has been found quite a good substitute for cement 
to the extent of 15 to 20 per cent, but still no concrete steps have 
been taken to po pula rise the use of fiy ash in construction of build-
ings by Central Public Works Department etC. It has been admitted 
by that representative of the Government in evidence that as far as 
Central Construction agencies are concerned, they hove been a little 
slow in adopting many of the recommendations of the National Build-
ing Organisation. The Committee are surprising that at a time when 
construction of houses in the country is suffering because of non-
availability of building material like cement, bricks etc. and conse-
quent high price of the building material, no strious efforts are being 
made to utilise the substitute material in the construction of houses 
to effect reduction in building cost and to augment the implementa-
tion of the housing programme. 

4.17. The Committee recommend that serious efforts should be 
made by the research institutions etc. to evolve new processes/ 
methods etc. to effect economy in the USe of building materiol etc. 
and find cheap substitutes for cement, bricks, timber etc., taking into 
consideration the local conditions. Once the processes/methods are 
evolved by these research institutions, these should be passed on to 
National Buildings Organisation to test its effectiveness and proper 
use in an urgent manner. Once these are found effective. these 
should be passed on to construction organisations like Central Public 
Works Department, National Buildings Construction Corporation, 
Military Engineering Service, etc. for use in the field. The Commit-
tee recommend that all these organisations should function in. com-
plete coordination and mutual understanding so that maximum bene· 
fits could be derived from the research done in the field of economy 
in construction costs. 

Reply of Government 
The Government fully realise the importance of low cost housing 

in the country. The National Buildings Organisation are constantly 
engaged to evolve new designs for cheap houses, coordinate research 
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m the field of experimental housing for reducing the cost of con-
struction by using cheap and locally available building materials and 
by disseminating the knowledge so acquired among different con-
struction agencies. They have evolved house plans having a plinth 
area of 21.38 sq. meters to 34.7 sq. meters with moderate specifica-
Lions to cost between Rs. 3,000 to 4.000 and havt supplied those de-
signs to all State Housing Boards etc. for guidance and adoption. 
They are also taking steps to popularise the adoption of new tech-
niques/materials evolved by various research laboratories in the 
country for construction of houses by organising seminars and sym-
posia, training courses, exhibitions, preparation of technical litera-
ture for those engaged in construction and by large scale experimen-
tation and demonstration of economic and technical advantages of 
new technique and new materials. 

2. A note (Appendix I) describing the steps taken by the National 
Buildings Organisation for effecting savings of the consumption of 
cement and steel in housing and building and another note (Appendix 
II) on new materials and substitute materials for savings in the 
materials, including fly ash, to the extent possible. There are some 
of the recommendations of the National Buildings Organisation such 
as tht use of fly ash as supplementary material for cement have not 
been universally adopted. The Central Public Works Department 
has also been making USe of the new techniques and new building 
materials, induding fly ash to the extent possible. There are some 
practical difficulties in making large scale use of fly ash etc. by con-
struction agencies like C.P.W.D. where work is got done on contract 
basis. The contractors are generally not aware of the use of the new 
buiJding materials and such materials are also not readily availllble 
in the market in standard containers for ready use like cement etc. 
The contractors generally, therefore, quote higher rates for such 
materials. GradualUy the efforts to popularise the use of these items 
will make an impact on the general outlook regarding the use of 
cement etc., and then it would be possible to use these materials by 
construction agencies on a large scale. A beginning in this regard, 
~s stated above, has already been made and efforts are being made 
to encourage the use of such materials on a large scale. 

3. With a view to develop new techniques of construction and 
evolve substitute building materials to replaCe scarce materials like 
cement, and steel and to manufacture them, a proposal is under 
consideration for the setting up of a Building Materials Development 
ClIrporation. This Corporation may encourage setting up of plants 
by private enterpreneurs for the manufacture of cellular concrete, 

light weight aggregate, clay pozzolona, hydrated lime and gypsum 
plasters etc. 
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4. As far as execution of dovernment building works by Central 
Public Works Department is concerned, they have been requested 
to consider the use of timber in North East Frontier areas where 
timber is available and reduce the use of scarce materials like cement 
and steel. 

rMinistry of Works and Housing O.M. No. 15(7) /73-HII dated 
the 30th October. 1973]. 

Recommendation (S. No. 36, Para 4.19) 

The Committee note with great regret that no concerted effort has 
been made by Central and State Governments building organisa-
tions or research institutes to evolve a design which would be most 
suited to the requirements of persoris coming from the weaker sec-
tions of the society. As the result of survey conducted in Gujarat has 
shown, more than 50 per cent of the persons living in higher cities 
cannot afford to have a house costing Rs. 6.000/- or more. The posi-
tion in small cities is still worse. The Committee feel that if houses 
for millions have to become a reality, the first and foremost task is to 
evolve a realistic design which would make it within the reach of 
these millions. There is ne~d for intel)Sifying research in building 
techniques, in the use of alternative cheaper material, the adoption 
of local materials and above all, in evolving a design which would be 
a realistic one and within the reach of these millions in the weaker 
sections of our society. The Committee see no reason why the inI-
tiative taken by Gujarat and Kerala should not have been initiated 
at least a decade earlier so as to evolve by now a proven method for 
alleviating the over-congested condition of living and unchecked 
growth of slums in larger cities of the country. The Committee 
would like Government to review the position at the highest level and 
take effective measures to bring about close coordina~ion and integra. 
tion in the activities of the Central and State organisations, building 
agencies and research institutions so as to evolve thf' most economic, 
workable and realistic design by providing low cost housing for the 
masses. The Committee should not be understood as advocating a 
monotonous standardisation in housing. They want only to under-
line the layout, the design and the construction should be such as to 
within the reach of the masses and that the Government help and 
assistance should be so organised as to be available to the weaker 
sections of society. 

Reply of Government 
As per reply against recommendation No. 35. 

[Ministry of Works and Housing O.M. No. 15(7) /73-HII dated the 
30th October. 1973]. 
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Further infonnation called for by the Committee 

Please intimate the steps taken for evolving an economical and 
realistic design of housing for the masses. 
[Lok Sabha Sectt. O.M. No. 5/23/1/ECII/73 dated 3rd January, 1974]. 

Fur'tber Reply of Government 

NBO has evolved new designs for 200 sq. yds. 250, 300, 350 and 
400 sq. yds to be built in Delhi. These designs have taken into ac-
count the orientation of the house i.e. the movement of the sun and 
the direction of the wind to make the houses thermally more comfor-
table. Techniques and materials which have proved in large scale 
experimental construction to reduce the cost of construction and im-
prove the livability and durability of the houses have been specified 
for construction of these houses. Till now approximately 8000 plans 
have been purchased at a nominal cost of Rs. 1/- per plan by the pri-
vate house builders in Delhi. 

In addition, a four storeyed high block of 16 fiats is designed by 
NBO to be constructed in Delhi. A large number of proven techni-
ques/materials which would reduce the cost of construction estima-
ted to be approximately 14.8"per cent have been incorporated in the 
design (the conventional cost is Rs. 253.00/- sq. mt.. whereas the 
cost of con:;;truction of this design house would be approximately 
Rs. 213.00' sq. mt. the total plinth area of the design fiat is appro-
ximately 337.5 sq. mt.) The design estimates etc. have been appro-
ved by the Evaluation Committee of the Experi,mental Housing Con-
struction consisting of top engineers and contractors drawn from 
private as well as public sectors, and approved by the HM. The CP 
WD has been asked to allot a plot of land for building this block of 
flats and as soon as the land is made available, the construction would 
be undertaken. 

NBO has prepared climatic charts for 10 metropolitan cities in 
the country and has plans to evolve improved desig~, on the same 
lines as for Delhi to fulfill the need of private house builders as well 
as low cost mass housing construction. 
[Ministry of Works and Housing O.M. No. 15(7)/73-HII dated the 

16th January, 1974]. 
Recommendation (S. No. 44) para 5.13 

The Committee note that availability of building materials in 
adequate quantities is a necessary pre-requisite for the success of any 
housing programme in the country. The Committee further note that 
there has been an acute shortage of b~ilding material like bricks, 
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cement, timber, steel, etc .. in the country. Even the Housing Boards 
have been facing considerable difficulties in completing their housing 
schemes because of shortage of building materials. The common man 
has to rUn from pillar to post to obtain these materials and has to 
purchase the same at exhorbitant prices. It has been estimated that 
in spite of the various steps taken in the matter. the shortage of bricks 
will be to the extent of 51.000 millions and that of cement to the ex-
tent of 4.4 milllion tons in the Fourth Plan period. The Committee 
would like to urge the Government to pay immediate attention to 
the need for increased production of these building materials in ade-
quate quantities and to take steps to set up new units and expand 
and modernise the existing units. The Committee need hardly point 
out that the greatest constraint on construction programme is consi-
dered by availability of material. If the construction programme for 
housing has to make a marked progress. it is imperative that essen-
tial materials like bricks. cement, iron ~nd steel should become avail-
able in adequate quantities so as not to hold back and impede the pro-
gramme for construction of houses on a large scale. 

Reply of Government 

The Working Group on Building Materials, Manpower and Con-
struction Techniques has. in its Report submitted to the Planning 
Commission, proposed a provision of Rs. 89.75 crores in the Fifth Five 
Year Plan for the following items:-

(1) Setting up of 50 mechanised brick plants, 10 sand-lime brick 
plants and 5 cellular brick plants. 

(2) Setting up of 10 P('Irtland Pozzolana Cement factories in 
important places where flyash is available. 

(3) Setting up of 10 ready-mixed fly ash concrete plants where 
huge construction activities are envisaged. 

(4) Setting up of 6 light weight aggreate plants. 

(5) Setting up of 10 integrated units for seasoning and preser-
vation of timber and joinery. 

(6) Setting up of 15 asphaltic corrugated roofing sheet plants. 
(7) Undertaking of techno economic feasibility studies for es-

tablishing new building material industries. 
(8) Setting up of demontration plants for new materials and 

improvement of existing plants for tile manufacture. 

2. Also. a proposal to set up a Building Materials Development 
Corporation has been placed before the Planning Commission for im-
plementation during the Fifth Five Year Plan. 
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3. With the implementation of the above measures, building mate-
rials in adequate quantities will becOlll€ available during the Fifth 
Plan period. 

[Ministry of Works and Housing O.M. No. 15(7)/73-HI! dated the 
30th October, 1973]. 

Recommendation (Sel'ial No. 45, Para 5.14) 
The Committee note that considerable savings can be effected in 

the consumption of the building material by the use of substitutes 
e.g. stone can be used in place of bricks in some States where it is 
available in plenty. fly ash can be used with cement thus effecting 
a saving of 15 to 20 per cent; use of steel can be reduced and some 
of the Housing Boards have effected economy in the use of these 
materials in their housing programmes. The Committee in their 
Chapter on Low Cost Housing have already commented how the con-
struction agencies have been slow in the use of these substitute mate-
rials in their construction programmes. The Committee would like 
to reiterate that in view of alround shortage of building material, the 
use of substitute material on a large scale should be given utmost 
priority. 

Reply of Government 
The recommendation has been noted. 

As explained in the Reply of Government against Recommenda-
tion No. 34, the rew and substitute materials outlined in Annexure 
II to the said Reply have b~en brought to the notice of State Housing 
Boards and other construction agencies for their examination and 
adoption. 

[Ministry of Works and Housing O.M. No. 15(7)/n-HII. dated the 
30th October. 1973]. 

Recommendation (S. No. 46) Para 5.15 

5.15. The Committee note that the National Buildings Organisa-
tion is undertaking for every five year plan, the assessment of buil-
ding material required for execution of aU construction programmes 
and the shortfalls are also being worked out and passed on to Plan-
ning Commission. The Organisation has also worked at the require-
ments of building materials till 1990 according to w.lJich the require-
ment of cement and steel in the country will increase to 75.74 million 
tonnes and 20.60 million tonnes in 1990 from 17.40 million tonnes and 
4.60 million tonnes respectively in 1975. The Committee feel that 
unless steps are taken in right earnest from now on to raise the 
production of these materials, the country will be facing an acute 
shortage of these building materials in the years to come affecting the 
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building programme adversely. The Committee hope that the matter 
will receive the attention it deserves and a well co.ardinated and time 
bound programme for increasing the production of these materials 
would be drawn up and taken in hand. 

Reply of Government 

The Recommendation has been noted. 
As explained in the Reply of Government against Recommenda-

tion No. 44, necessary proposals for increasing the production of build_ 
ing materials to the requisite extent have already been formulated 
and are engaging the "attention of the Planning Commi.ssion. 
[Ministry of Works and Housing O.M. No. 15(7)/73-H. 11 dated the 

30th October, 1973J. 
Recommendation (Serial No. 48), Paras NOI. 5.17 and 5.18 

The Committee have been informed by the Government of Guja-
rat that the Housing Board in the State has undertaken the direct 
procurement and manufacture of building materials to ensure cheaper 
and durable quality materials for use in housing construction and the 
Board is planning to instal semi-mechanised brick plants and stone 
crushing plants etc. and the HUDCO has agreed to give loans for 
the project. The Committee feel that these are steps in the direction 
for ensuring smooth and regular supply of building materials for 
execution of housing programmes and other Housing Boards should 
ulso be persuaded to take similar steps in the matter. 

The Committee note that the measures taken by Delhi Develop-
ment Authority and Gujarat Housing Board to meet their require-
ments of material. The Committee recommend that the Govern-
ment should eonsider whether these authorities may not extend their 
activities further so as at least to make available raw materials at 
competitive rates to persons coming from weakl!r sections of the 
SOCiety who are (!onstructing houses in the area served by them. The 
Committee need hardly point out that such extension of activity is 
bound to have a sobering effect on the market and may result in 
effectively checking the spiralling up of the prices of construction 
materials which have been acting as a great constraint on the cons-
truction of houses. 

Reply ef Govern_eat 
The recommendation of the Committee- has been communicated 

for necessary action to the State Govemments/Union Territory Ad-
ministrations. It has also been brought to the notice of the Delhi 
Development Authority in so far ast~e ~uestion of making available 
2603 LS-3 
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raw materials at competitive rates to persons belonging to economi-
cally weaker sections of the society are concerned. 

[Ministry of Works and Housing O.M. No. 15 (7) /73-H II, dated the 
30th October, 1973]. 

Recommendation (Serial No. 49) Para No. 5.2'7 

5.27 The Committee note that the brick and tile illdustryhas come 
to play an important role in the construction programme of the coun·· 
try and that according to an assessment made by National Buildings 
Organisation, there would be a shortage of about 51,000 million bricks 
in the country during the Fourth Five Year Plan period. The Com-
mittee further note that the National Buildings Organisation has 
suggested the establishment of 50 mechanised brick kilns, ten sand 
lime brick plants and five cellular brick plants to meet the shortage. 
The Committee recommend that steps to set up these units as sug-
gested by National Buildings Organisation should be taken early to 
meet the acute shortage of bricks in the country. 

Reply of Government 
The Planning Commission is considering the Report of the Work-

ing Group on Building Materials, Manpower and Construction Tech-
niques for the Fifth Five Year Plan. to make suitable financial pro-
vision for augmenting the production of building materials and estab-
lishment of new building material industries, including the establish-
ment of mechanised brick plants, sand lime brick plants and cellular 
brick plants. 
[Ministry of Works and Housing O.M. No. 15(7)/73-H. 1,1 dated the 

30th October, 1973). 
Recommendation (Serial No. 50) Para No. 5.28 

The Committee note that although clay technology has 
under gone a great change all the world over and new machines 
have been introduced for production of bricks, in India the brick 
manufacture is still being carried on conventional lines by manual 
labour and out-moded processes of manufacture resulting in great 
waste of time and material with consequent increase in cost. The 
Committee recommend that research institutions in the country 
should evolve a semi-mechanised method of brick manufacture in 
the country and after field trial, steps should be taken to popularise 
the use of these methods. Government should also take initiative 
to set up semi-mechanised brick kilns in the country. 1.0 this con-
nection, the Committee. note that the De~h1 Development Authority 
have already established a brick kiln for their use and they are get-
tin~ bricks at a control rate of Rs. 54/- per thousand. The Commit-
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tee recommend that Housing Boards in States shuuld be persuaded 
to take similar steps to meet the shortage of bricks. 

Reply of Government 
The recommendation, that r~arch institutions in the country 

should evolve a semi-mechanised method of brick manufacture and 
after field trial take steps to popularise the use of these methods, 
has been brought to the notice of Central Building Research Insti-
tute, Council of Scientific & Industrial Research and Central Glass 
& Ceramic Research Institute, Jadhavpur, Calcutta, for necessary 
action. 

The recommendation, that Housing Boards in States should be 
persuaded to take steps to set up brick kilns for their use as done by 
the Delhi Development Authority, has been brought to their notice 
for necessary action. 
[Ministry of Works and Housing O.M. No. 15(7)/73-H. II, dated the 

30th October, 1973.] 
Recomm.endation (SeriaJ No. 51) para 5.21 

The Committee note that although bricks kiln industry 
occupy an important place in the construction industry and has pro-
vided employment to a large number of people, the industry has not 
been recognised as a small scale industry. The Committee have been 
informed that the question of recognising the brick industry as a 
Small Scale Industry is under the consideration of the Development 
Commissioner, Small Scale Industries. The Committee recommend 
that an early decision should be taken in the matter and the indus-
try recognised as a Small Scale Industry. 

Reply of Government 
The manufacture of structural clay products such as bricks, tile::>, 

blocks etc. have been included by the Development Commissioner. 
Small Scale Industries, in the list of small scale Industries eligibll" 
for financial assistance. 
[Ministry of Works and Housing O.M. No. 15(7)/73-H. n, dated the 

30th October, 1973.] 
Recommendation (Serial No. 52) Paras 5.30 &: 5.31 

5.30. The Committee note that the brick industry is suffering 
adversely because of non-availability of coal as sufficient wagons for 
transportation of coal are not being provided by the Railways. The 
Committee have been informed by the representative of the Minis-
try of Works and Housing that the issue had been taken up with 
the Railway Ministry and adequate quantities of rakes for move-
ment of coal had been assured. The Committee recommend that 
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Railways should accord higher priority to the allotment of wagons 
for movement of coal for the brick industry. 

\ 5.31. The Committee a,re unable to understand why brick indus-
try which is labour intensive and is capable of generating large 
employment should not have received urgent attention of Govern-
ment with a view to develop it on sound modern lines. The Com-
mittee suggest that the Housing Boards and HUDCO should take a 
lead in encouraging modernisation of existing kilns and in establish-
ing new ones, but it should be made sure that the end product be-
comes available to the genuine builders of houses at most competi-
tive rates. The Committee feel that pilot brick kilns, using semi-
automatic and automatic processes should be developed so that after 
field trials, those act as models for development in different parts 
or the country. The Committee would also suggest that standard 
speCifications for bricks should be developed so as to ensure quality. 

Reply of Government 

Para 5.30 above has been brought to the notice of the Ministry 
of Railways for necessary action. 

2. Para 5.31 above has been brought to the notice of the State 
Governments, Union Territory Administrations and HUDCO for 
necessary action. 

The manufacture of good quality bricks depends on the avail-
ability of good clay and adequate supply of fuel. In addition, there 
has to be modern plants for the production of either extruded or 
pressed bricks and efficient kilns for burning the bricks to adequate 
extent. '1;his expertise is being built up with the help of Central 
Building Research Institute so that more phmts can be set up in 
various parts of the country that are deficient in the supply of good 
bricks. U may be recalled that HUDeO has already financed three 
bri~k making plants, one in Tamil Nadu and two in Gujarat. 

The development of standard specifications for good bricks is 
dealt with by the rndian Standards Institution. The last sentence 
of the above recommendation has been brought to the notice of that 
Institution. . • .~ I 
[Ministry of Works and Housing O.M. No. 15(7) /73-H. n, dated the 

30th O<:tober, 1973.] 
Recommendation (Serial No. 53) para 5.32 

Another aspect which the Committee would like to refer 
relates to the exhorbitant transport charges whifh are charged by 
kiln owners to increase their margin of profit at the expense of the 
person constructing the house. The Comrnittee see no reason why 
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guidelines and criteria cannot be laid down to determine these trans-
port charges on rational and realistic basis to obviate any ntaJ-
practice. 

Reply of Government 

This recommendation has been brought to the notice of the State 
Governments and Union ~lerritory Administrations for necessary 
action. 

[Ministry of Works and Housing O.M. No. 15(7) /73-H. n, dated the 
30th October, 1973.] 

Recommendation (Serial No. 55) Paras 6.17 & 6.18 

6.17. The Committee note that a number of housing schemes 
with the intention of increasing housing units are in operation iri 
'\/ arious cities in the States. These housing schemes are however 
not related to work centres. Moreover facilities like education, sani-
tation, provision of electricity etc. and the important facility of trans-
port related to woJ."k centres are not available, with the result that 
in a number of areas even when the construction of houses has been. 
completed, the same have remained vacant for a considerable period 
in the absence of these facilities. The Committee have before them 
the example of the construction of Government quarters in Rama 
Krishna Puram in Delhi where these quarters remained vacant for 
a considerable period of time because simultaneous action to pro-
vide water, electricity, sanitation etc., was not taken resulting in 
considerable loss to public exchequer and denial of facility of accom-
modation to eligible persons even after the construction had been 
completed. The Committee feel that the sectoral coordination to 
provide simultaneous facilities in any newly developed colony is the 
essence of the matter and should be given utmost attention at the 
time of formulation and execution of any housing scheme. 

6.18. The Committee recommend that whenever any large scale 
housing scheme is taken up for execution a high powered authority 
should be designated and entrusted with the task of inter-sectoral 
planning which should oversee all the various activities connected 
with the provision of infrastructure facilities and maintain coordina-
tion between the various agencies. In this connection, the Commit-
tee have noted that the Government of Lndia have advised the State 
Governments to set up Development Authorities for large metropo-
litan cities somewhat on the pattern of Delhi Development Autbo· 
rity. 'the Committee recem.menci that the .setting up of such autho-
rities should be ex~iteft in Metropolitan and other large cUi!;!$ 
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where large scale housing projects are under execution, 80 as to 
maintain the inter-sectoral coordination and these authorities should 
be given necessary powers to oversee the completion of various acti-
vities connected with housing etc. 

Reply of Government 

This recommendation has been brought to the notice of the 
State Governments/Union Territory Administrations etc. who are 
concerned with the execution of large scale housing projects, for 
necessary action. 

[Ministry of Works and Housing O.M. No. 15(7) /73-H. II, dated the 
30th October, 1973.] 

Recommenda'tion (Serial No. 56) Para 6.19 

The Committee note that Calcutta Metropolitan Develop-
ment Authority has been' set up to execute and implement a basic 
development plan for the overall development of Calcutta and the 
Authority has started execution of a Rs. 10 crore plan aiming at the 
provision of basic amenities like housing, drinking water, sanitation, 
drainage etc. The Committee feel that this is a step in the right 
direction as the problem of Calcutta has reached an alarming stage 
and brooks no delay. The Committee recommend that the Govern-
ment of India should provide every facility and encouragement to 
ensure that the plan is executed expeditiously and effectively. 

Reply of Government 

The Rs. 150 crore Accelerated Recovery-cum-Development Pro-
gramme in Calcutta Metropolitan District Area was launched in the 
year 1970-71 at the instance of the Prime Minister with a view to 
producing maximum impact within a short period. The Programme 
was based on the recommendations made by a team of Central Gov-
ernment and State Government officers headed by the Cabinet Secre-
tary. 

The Central Government is constantly reviewing the progress of 
this Programme. The Ministry of Works and Housing is acting' as 
the coordinating agency at central level since March, 1973 for watch-
ing proper implementation of the Programme. Earlier, this work 
was assigned to the Ministry of Health and Family Planning. Re-
view meetings are regularly held at Calcutta under the chairman-
ship of Union Ministers or Secretaries. These . meetings are attend-
ed by representatives from the concerned Ministries of the Govern-
ment of India, viz. Finance, Shipping & Transport, Railways and, 
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Planning Commission, concerned Departments of the State Govern-
ment, Calcutta Metropolitan Development Authority, and other im-
plementing agencies. These meetings have become a fo'rum for 
pol~cy making, coordination, evaluation and overall supervision of 
the Programme. 

The Central Government gives priority to the proposals of the 
C.M.D.A. for procurement of various materials and equipments re-
quired in connection with the speedy implementation of the projects. 
FInancial assistance is also given by the Central Government for this 
Programme. Besides giving direct loans and grants to the CMDA 
from outside the plan ceiling, Central Government also helps the 
CMDA in obtaining financial assistance from various institutions, 
viz. Life Insurance Corporation of India, Housing & Urban Deve-
lopment Corporation, Industrial Development Bank of India etc. 
Following loans and grants have, so far, been sanctioned by the Cen-
tral Government for the programme:-

RI. in Crores 

Non-plan 108ns-

Bustee Improvement Grants 3' 12 

--------
[Ministry of Works and Housing O.M. No. 15(7) /73-H. II, dated the 

30th October, 1973.] 

Recommendation (Serial No, 58) Para 6.30 

The Committee note that the Central Scheme for Environ-
mental Improvement of Slums provides for cent percent assistance 
to the State Governments for improvement of slums in 14 cities 
and that an amount of Rs. 15 crores is expected to be released in 
the current year under the scheme .. While 185 projects under the 
scheme involving an amount of Rs. 6 crores have already been sanc-
tioned, 550 projects involving an amount of Rs. 13.76 crores are still 
pending approval of the Central Government. The Committee would 
like to stress that urgent action to clear the pending projects should 
be taken and steps taken to ensure the implementation of these 
schemes without delay. 

Reply of Government 

State Governments/UnIon Territory Administrations have been, 
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asked to take necessary action to speed up implementation of the. 
projects. 

[Ministry of Works and Housing O.M. No. 15(7)173-H.Il, 
dated the 30th October, 1973] 

FUl'tber information called for by the Ccmunittee 

Have the 530 projects received from the State Governments in-
volving the amount of Rs. 13.76 crotes in respect of Central Scheme 
for Environmental Improvement of slums and which were pending 
with Central Government, since been cleared? 

[Lok Sabha Sectt. O.M. No. 5123111ECII173, dated 
3rd January, 1974]. 

Further Reply of Government 

During 1972-73, 667 projects were sanctioned at a total estimated 
cost of Rs. 17.58 crores. The schemes which could not be sanction-
ed were either those which did not qualify the criteria laid-down 
for sanctioning the schemes, e.g. schemes relating to slums on pri-
vate lands, or schemes from the cities where we had already sanc-
tioned schemes upto the limit provided for those cities. A state-
ment showing the latest position of schemes received and approved, 
value of projects sanctioned and the amounts released is enclosed. 
(Ap}'endix III). 

[Ministry of Works and HouSing O.M. No. 1'5(7)173-H.Il, 
dated the 16th January, 1974]. 

Re~ommendation (Serial No. 59) Para 6.31 

The Committee note that during the current financial year 
1972-73, the scheme has been made applicable to 14 cities and it 
has been decided to extend the scheme with effect from 1st April, 
1973 to 6 more cities. 

The Committee would like the Government to review the re-
sults of implementation of this scheme in the above cities and to re-
move the deficiencies, if any, in its implementation. Thereafter, 
action may be taken to extend this scheme to larger cities for which 
a perspective plan should be prepared and implemented. 
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Reply of GovemmeDt 

State GovernmentslUnian Territory Administrations have been 
asked to take necessary action. They have been uked to bring to 
the notice of the Ministry of Works and Housing any deficiency in 
the implementation stage of the projects. 

[Ministry of Works and Housing O.M. No. 1~(7) 173-H.II, 
dated the 30th October, 1973] 

~ommendation (Serial No. 60) Para 6.32 

The Committee note that a Slum Improvement/Clearance Scheme 
was introduced by the Government of India in 1956 and the pri-
mary object of the scheme was to clear the slums and resettle the 
slum dwellers near their place of duty but as it was found by ex-
perience that clearance of slums was very difficult, the scheme iJf 

environmental improvement of slums had to be introduced. While 
agreeing that the present. scheme is a step in right direction, the 
Committee would like to stress that the problem of the slums can-
not be solved by environmental improvement alone. In many 
cases, action has to be taken for the clearance of thS3e slums and 
resettling the slum dwellers near their place of work. At least in 
those cities like Simla and Chandigarh where there are no exten-
sive slums, slum clearance can be attempted easily and preventive 
measures can be taken to ensure that slums do not grow there. At 
the same time advance action should be taken in conSUltation with 
State Governments to ensure that slums are not created in other 
cities meanwhile. 

Reply of Government 

The State GovernmentslUnion Territory Administrations have 
been asked to take necessary action. 

[Ministry of Works and Housing O.M. No. r.>(7) 173-H.Il, 
dated the 30th October, 1973] 

Recommendation (Serial No. 61) Para 6.33 

The Committee realise that in cities like Calcutta, Bombay, 
Delhi etc., which are already very congested and where the social 
utility services like water, electricity, housing are scarce, it may not 
always be possible to settle the slum dwellers in the heart of the 
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city and near their place of work, and stePi may have to be taken 
to resettle these slum dwellers in neighbouring colonies and sattel-
lite and ring towns. But this can be successful only if adequate 
provision of mass transport is made from such towns and subur-
ban areas to the Metropolitan cities and back, so that the persons 
working in bigger cities particularly those belonging to low income 
group can commute to their places of work and go back to the 
smaller towns where proper housing facilities, sanitation, sewer-
age, educational facilities for children might be provided to them. 
The Committee recommend that a comprehensive integrated plans 
for providing cheap and quick means of transport on long and short 
term basis should be prepared by Government in consultation with 
the State Governments and local authorities and necessary steps to 
shift these slum dwellers to those outlying colonies and towns may 
be taken. 

Reply· of Government 

The policy for re-settlement of slum dwellers either near their 
place of work or in outlying colonies in big cities with provision of 
cheap transport and other services depends upon local conditions. 
No uniform policy can be applied for resettlement of slum dwellers 
in all places of the country. The decision in this regard has to be 
taken by the State Governments concerned in each case. This 
recommendation of the Committee, has therefore, to be acted upon 
by various State Governments and been communicated to them for 
appropriate action. 

[Ministry of Works and Housing, O.M. No. 15(7)!73-H-II, 
dated the 30th October, 1973] 

~ommendation (Serial No. 63) Para 6.35 

The Committee have already pointed out that slums grow in 
the metropolitan cities because of the drift of population to the 
metropolitan cities in search of employment as at present employ-
ment opportunities are largely available in bigger cities. The 
Committee feel that the problem of slums may continue to be with 
us unless comprehensive plans are prepared to provide opportuni-
ties of employment in smaller cities and towns. There has to be a 
purposeful and action-oriented planning to inhabit the growth of 
industries and big offices in these metropolitan cities. It is well known 
that the big citie!> are outgrowing their physical boundaries and have 
become over-populated. The social and economic costs of providing 
housing, social utilities and services to large population in these cities 
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have become prohibitives. The Committee consider that a solution 
to these problems lies in keeping the population in these 
bigger cities within manageable and specified limits. Gov-
ernment will have to consider whether the optimum size 01. these 

. cities may be fixed taking into account the prospects and costs of pro-
viding necessary social services like water, electricity, transport. 
education and recreational facilities etc. to their populatiOns at 
reasonable costs. The big cities also pose the problem of environ-
mental pollution. The Committee, therefore, recommend that urgent 
and immediate action should be taken by Government in this regard 
so as to avoid the growth of slum conditions and other attendant 
problems in the big cities. 

Reply of Govornment 

The successive Five Year Plans have shown concern over regional 
imbalances in development. For extension of benefit of economic 
'progress to the less developed regions, a widespread diffusion of in-
dustry was suggested as part of the effort to even out inequalities. 
The Fourth Five Year Plan lays definite emphaSis tin certain actions 
to be taken by the State Governments in this direction. These are 
preparation of regional plans, district plans and plans for backward 
areas etc. within the State boundaries by respective States. The 
responsibility for this is essentially of the State Governments. 

2. QUite a few States have already started actien on tile prepara-
tion of" regional plans within their boundaries. For example, the 
State of Tamil Nadu. have divided the State into eight regions for 
the preparation of regional plans, which also includes.indetiftcation of 
intermediate Urban centres for development and the work is faily 
in advance stage. Andhra Pradesh has a]so divided its area into 
three major regions. Kerala has on hand preparation of plans for 
three regions within its boundary. 

3. The Town and Country Planning Organisation, New Delhi, hQS 
prepared a regional plans for South East Resource Region. The Orga-
nisation is also preparing detailed plans for Dandakarnya region, and 
regional plans for Chambal Valley area. 

4. In order to restrict and direct future growth of Metropolitan 
Cities 'and larger areas, preparation of Master Plans for these areas 

• ~ ! • 
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were taken up during the Third Plan Period. Plans for all the metro-
politan cities and larger urban areas are now ready. These plans 
emphasise deconcentration of economic activity from the metropolitan 
area within the region commandered by these metropolitan cities. 
For instance, in Delhi, it has been specifically laid down that no 
further expansion of Government offices be pennjtted, and no new 
larger industries should be encouraged in the Urban Area. Plans 
for other cities, such as Calcutta, Bombay etc. also incorporate such 
measures to achieve deconcentration of major economic activities. 
Several other States have also initiated preparation of regional plans 
for the metropolitan cities and larger urban areas to achieve this 
objective. In the Fourth Five Year Plan, instructions have been 
given to all the States to prepare Master Plans for all cities and towns 
having a population of 50,000 and above. 

5. While concerted efforts on planning of various urban areas and 
centres are being taken by the State Governments, implementation 
of these plans is wanting in most of the cases because o! the absence 
of a proper development machinery with legislative backing. All the 
States have been advised to take action on constituting development 
authorities for taking up the implementation work of the plans. 

6. Metropolitan cities of Delhi. and Calcutta have development 
authorities constituted. Recently, some States!Union 'rerritories have 
also constituted such authorities while other StatesjU.Ts are initiat-
ing action setting up the development authorities for their major 
towns and cities. 

7. In order to take up the development work by the D~ve]opment 
Authorities, it is necessary to prepare city development l>rogrammes 
based on the Five Year Programme of the State and un the Master 
Plan of these cities. Efforts were made to emphasise this necessity 
and eighteen such city development programmes have been prepared 
within various States. The implementation of these development 
programmes W9uld start when the development authorities for imple-
mentation are set up. 

8. On the question of environmental improvement within bigger 
urban areas, the Ministry ·ofWorks and Housing has directly initiated 
action by selecting aftd indentifying such urban areas f'Of Central 
allocation to take up this work. 
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9. Though Urban Development is in the State Sector the Centre 
~ontinues to give technical advice and gUidance to the States and 
Union Territories in this matter. 

[Ministry of Works~md'H~using O.M. No. 15 (7) j73-HII, 
dated the 30th October, 19731, 



CHAPTER III 

RECOMMENDATIONS WHICH THE COMMI'l"BE DO NOT 
DESIRE TO PURSUE IN VIEW OF GOVERNMENTS 

REPLIES 

Recommendation (S. No.1) Paras 1.4 to 1.7 

The Committee note that the country today faces a gigantic 
housing problem which is becoming more and more acute as pears 
roll by. The Committee note that the urban housing shortage was 
estimated to be 28 lakh units in 1951, 50 lakh units in 1956, 93 lakhs 
in 1961, 118 lakh units at the end of 1967 and by 1979 there would 
be an estimated shortage of about 154 lakh units. Similarly in rural 
areas the overall shortage was estimated at 565 Iakh units in 1961, 
696 lakh units in 1967, 718 lakhs in 1969 and is expected to be about 
800 lakh units by 1979. Against this our rate of new 
house, construction is exetremely low, and is only about 3.5 units 
per one thousand persons in urban areas and 0.44 units for one 
thousand persons in rural areas. The private sector could 
roughly build about 2 lakh housing units per year and the 
Social Housing Schemes of the Ministry of Works and Housing, 
have barely provided 4 lakh housing units during the last three plans. 

The Committee feel that the steps taken so far havC:' not 
been able to make any significant impact on the acute housing short-
age. The accent on planned development and industrialisation be-
ing experienced by persons in lower income groups during thE' last 
two decades has resulted in greater population pressure in urban 
areas. Between 1961 and 1971, the urban population of the country 
has increased from 78 million to about 108 million a significant in-
crease of ahout 50 per cent. 

It is evident that mere formulation of a few schemes with finan-
cial assistance as in the past would not be able to solve the problem. 
The problem calls for a reorientation of policies in closely allied fields 
like physical planning legislation, taxation and other fiscal and econo-
mic matters relating to housing. 

The Committee would like to point out that it is high 
time that the magnitude and importance of the housing problem in 
the country is realised in its correct perspective and concerted ef-

38 
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forts made at all levels to solve the housing problem in the country. 
To achieve this object and for accelerating the pace of housing cons-
truction in the country a package of practices and programmes will 
have to be taken up in an integrated and coordinated manner by thf' 
Central Government, State Governments and Local Self Govern-
ments. 

Reply of Government 

The views of the Committee have been noted. 

[Ministry of Works and Housing O.M. No. 15(7) /73-H II, dated the 
30th October, 1973], 

Further information called for by the Committee 

What specific action has been taken by Government in regard 
to undertaking a package of practices and programmes in an inte-
grated and coordinated manner by the Central Government, State 
Governments and Local Self Govern.ments may be intimated. 

, 
fLok Babha Sectt. O.M. No. 5123/1IECIII73. dated 3rd January. 1974], 

Further reply of Government 

Housing, at present, is a State Subject. Formulation and execu-
tion of housing projects and other related matters vest with the 
State Governments. The role of the Central Government is only 
catalytic and advisory in character and demonstrative in nature. 
Evolution of new practices and programmes in the field of housing 
requires mutual consultation between the State Governments and 
the Central Government and involves considerable thinking and 
preparatory action. 

This process is a continuous one. Recently. we have introduced 
two new schemes viz., (i) Provision of house-sites to landless wor-
kers in rural areas and (ii) environmental improvement of slums in 
urban areas, because the working of the existing schemes revealed 
that eeonomical1y the most vulnerable population, both in 
the urban and rural areas, were not deriving sufficient bene-
fit out of the existing schemes as their reqliirements were 
entirely different. In the villages, a large population is not having 
house sites of their own. Similarly, in the urban areas considerab]£' 
popUlation has been living in filth and squalor. The two new 
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Schemes are now, being continued in the Fifth Plan as a part of 
the Minimum Needs Programme. Also, W&- have set up a Govern-
ment company-Housing and Urban Development Corporation-
primarily to augment the resources for construction of houses for 
economically weaker sections of population, in addition to other 
viable programmes. 

Paragraphs 11.8 to 11.10 and 11.27 to 11.33 in the Draft Fifth 
Five Year Plan spell Gut the policy and programme in regard to 
Housing and Urban Development that would be pursued during the 
next five years. Urban land policy as evolved will help to speed up 
Housing programme in urban areas. 
[Ministry of Works and Housing O.M. No. 15 (7) /73-H II, dated the 

16th January, 19174]. 
Recommendation (S. No.2) Para 1.16 . 

The Committee regret that the shortfall in expenditure 
on social housing schemes in First Five Year Plan was Rs. 12.38 
crores out of a total allocation of Rs 37.50 crores. The position in 
the second and Third Plans was no better. The Committee note that 
in the years 1966--69, the progress of housing in the Annual Plans 
picked up and the funds allocated for housing were fully utilised. 
For the Fourth Plan Rs. 74.09 crores representing 59.5 per cent of the 
total allocation had been utilised by 1971-72., While the Committee 
are glad that the financial allocations arc now, by and large, being 
put to use, they have some apprehension that allocations to 
States for housing may partly get diverted to other heads of 
,jevelopment. The Committee note that in the case of Union Terri-
tories, where' utilisation of funds has been hundred per cent, .the 
funds for housing are not permitted to be diverted to other heads 
of development. The Committee would strongly urge that Govern-
ment should persuade State Governments to agree that it would 
not be permissible for the funds earmarked for housing to be divert-
ed for other developmen t purpOSe 

Reply of Government 

On the basis of expenditure gathered during the Fourth Five 
Year Plan, there appears to be no ground for the apprehension that 
allocations to States for housing get diverted to other heads of deve-
lopment. In fact. the actual expenditure likely to be incurred dur-
ing the Fourth Five Year Plan is more than the outlay originally 
provided. Against the total outlay of Rs. 124 crores in the States 
and Union Territories for housing the actual expenditure is likely to 
be of the order of Rs. 140 crores. 
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1', From the commencement of the Fourth Five Year Plan, Central 
assistance to States is being given in the form of 'block grants' and 
'block loans' by the Ministry of Finance without being tied to any 
particular 3cheme or head of development in accordance with the 
decision of the National Development Council In view of this. 
earmarking sectoral outlays, which implies that diversion cannot be 
made without the prior consent of the Central Government, is being 
restricted to only a few special welfare schemes for the economically 
weaker sections of society. for example. provision of house-sites. ~o 
the Landless Workers in Rural Areas and Housing Schemes for the 
PlantationWorket6. It is always urged upon the State Govern-
ments that they should provide more and more funds for housing in 
their plans and see to it that they are fully utilised. 

[Ministry of Works and Housing O.M. No. 15(7)/73-H.U, dated the 
30th October, 19731. 

Reoommendation (Serial No.3) Paras 1.17 & 1.18 

The Committee note that housing has been given low 
priority in the Five Year Plans. as will be evident from allocation of 
financial . resour~'es for housing in the successive Five Year Plans. 
It would be recalled that outlay on social housing schemes in the 
First Plan wasRs. 37.50 crores, representing 1.6 per cent of the pub-
lic sector outlay. Tn the Second Plan. it was Rs. 101.14 crores, n:-
presenting 1.8 per cent of the outlay and in the Third Plan. it was 
only Rs. 179.00 crores. representing ).6 per cent of the public sectt'l' 
outlay. In the Fourth Plan, the outlay is Rs. 124.53 crores, whit'h 
represents only 1 per cent of the public sector outlay. The Com-
mittee note that these outlays have been lesser than that of health 
and education. The Committee feel that housing shoulq receive a 
higher priority, for it is well-known t~at neither health nor educa-
tion can improve if the persons are denied minimum she1te~. 

The Committee cannot but reach the inescapable conclusion 
that the importance of a basic necessity like housing· has not been 
fully realised .. The Committee feel that tht, lower priority to hous-
ing is not conducive to the adequate exploitation of resources fnr 
housing purposes from the financial institutions also. The Com-
mittee arc of the view that housing should be considered as a basic 
necessity and accorded appropriate priority in our FiVe Year Plans. 

Reply of Government 

The Government are aware of the importance of providing hous-
ing to the citizens and are anxious that the pr.oblem should be solvf>o 

2603 LS-4. 
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as quickly as possible. The resources are, however, limited. The 
requirements of varioUs sectors of development have to be dovetailed 
in the Five Year Plans on the basis of the totality of available re-
sources uis-a.-vis the importance attached to different sectors. In 
computing the total resources of the country, the contributions uf 
financial institutions are also taken into account. The Fifth Five 
Year Plan has not yet been finalised. It is hoped that the outlay for 
housing in the Fifth Five Year Plan will be conSiderably higher than 
in the earlier four Plans. 

[Ministry of Works and Housing O.M. No. 15(7)173-H.n, dated the 
30th October, 1973]. 

ReClODll1lendation (Serial No.6) Paras 2.10 & 2.11 

The Committee note that although the Private Sector has 
been assigned a major role in the matter of housing in the Five Year 
Plans, the investment of the Private Sector in the field of housing 
has not been of an organised nature and has tended to flow towards 
construction of owner occupied houses or luxury tYPe housing 
generally having a promise of attractive returns and that too in 
major Urban and Metropolitan cities only with the result that as 
far as objective like housing of the masses or planned regional econo-
mic growth are concerned, the contribution of the Private Sector has 
been negligible. The Committee Wlderstand that the Private Sector 
has not been coming forward for the construction of housing for 
the common people, as it is not economically rewarding for them. 
The Committee further note that the saving potential of the com-
mon man in the country is so low that he cannot invest sufficipnt 
funds for housing and neither the Government nor the financial in-
stitutions in the country have tkilted any major scheme to provide 
finances for houses construction to the common man at re'asonable 
terms linking shelter with small savings and deferred payment 
system. The Committee feel that if Government intend to utilise 
the Private Sector in the field of house construction for the common 
man they will have to influence the direction of investment by 
Private Sector in the field of housing by making it attractive or 
them to invest in low cost housing. 

The Committee recommend that the Government should 
encourage people to construct their own houses by making land 
available to them at reasonable cost, by providing easy credit facili-
ties through the medium of financial institutions like banks and 
L.I.C. and by making available building material in time at reason-
able priCe and sufficient quantity. 
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Reply of Government 

The views of the Committee have been noted. A number of 
concessions are already available in the Income Tax Law for en-
couraging investments in housing by the private sector. The Tax-
tion Laws (Amendment) Bill, 1973 provides for further concessions 
in this regard by way of exemption of income tax on interest, with-
in a specified limits, on deposits with any authority constituted in 
Inqia by or under any law enacted either for the purposes of dealing 
with and satisfying the needs for housing accommodation or for the 
purposes of planning, development or improvement of cities, towns 
and villages or for both. The investments by private sector on maSJ 
housing will be guided by profit motive. It is obvious that the rRte 
of profit on investments in industries is much higher than in housing. 
Construction of houses for the common man has, therefore, to be 
taken up either by the Government and their designated agencies or 
by the individuals themselves.' This policy is already being followed 
in the country subject to availability of resources. People in the lower 
income groups are being encouraged to build houses in all possible 
ways, for example. by making them land available at reasonable 
price and by granting them loans at cheap rate of interest through 
various social housing schemes. The Life Insurance Corporation of 
India are already contributing their mite towards the solution of 
housing problem both by way of granting loans to State Govern-
ments and Housing Cooperative etc. and through their own housing 
schemes. The Commercial Banks have. however, not come in the 
field of housing in a big way. Some beginning in this direction has, 
however, been made where savings have been linked directly with 
housing. Tamil Nadu Housing Board have introduced a scheme 
known as "Houses for all through daily savings" with the help of 
the Syndicate Bank. The Gujarat Housing Board have a]so intro-
duced a similar scheme known as "Save a rupee per day and own 
your house" with the help of some nationalised Banks. The role of 
banks in the field of housing is, however, under the consideration of 
the Ministry of Finance on the basis of the Report of the Banking 
Commission. 

As regards making available building materials to individuals in 
time and at reasonable price and in suffici~nt quantity, it may be 
stated that some controls on public distribution of steel and cement 
are already in operation and small consumers are being allowed 
some facilities in this regard. In view of the overall shortage of 
these essential building materials, for the present, it would be diffi-
cult to evolve any effective system of making these commodities 
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available to house builders. Efforts are also being made by Govern-
ment to increase production of building materials through Five Year 
Plans and encourage the Use of substitute building material So as to 
reduce the pressure requirements of steel and cement. 
[Ministry of Works and Housing O.M. No. 15(7)173-H.U, dated the 

30th October, 1973]. 

Recommendation (Serial No.7) Para 2.12 . 

It has been stated before the Committee by knowledgea\:>le 
sources that for the solution of housing problem the possibility' of 
drawing black-money for housing programme might he exploreo by 
the Government and for this purpose Government may permit in-
vestments in Housing Bonds which are specifically earmarked for 
low cost housing. The Committee are aware that the question of 
black-money is a complex one and is fraught with serious impli-
cations. In view of the urgen:.-y of the problem of finding funds for 
the housing programme in the country, the Committee would like 
Government to go into the matter in all its aspects. 

Reply of Government 
This problem was examined in detail by the Dir('ct Taxe~ 1-:n-

quiry Committee popUlarly known as Wanchoo Committee. The 
Committee were of the view that sponsoring official schemes for 
canalising black money into specified fields, including housing, 
would not be desirable since that would amount to allow tax evaders 
to assume the role of benefactors in public eyes. Tht' Ministry of 
Finance, who are concerned with this question, are in agreement 
with the views of the Committee. 
[Ministry of Works and Housing O.M. No. 15(7)173-H.II, dated the 

30th October, 19731. 

Recommendation (Serial No. 13) Para 2.39 
The Committee are constrained to learn that the investment of 

Employees' Provident Fund money in the bonds floated by Housing 
Boards has decreased to Rs. 1,11.12,000 upto December, 1970 as com-
pared to Rs. 3,78.80,000 in 1969-70. The Committee have not heen 
furnished the information for 1971-72. If the above is an indication 
of the trend, the Committee would like Government urgentl~' to 
review the position so as to persuade the authorities concernpd with 
the Employees' Provident Fund to step up their investments in pur-
chase of bonds issued by the Housing Boards, particularly in res-
pect of schemes which would be providing housing for working 
class. The Committee would like to be informed of the action taken 
in the matter. 
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Reply of Government .. 

The t,:>tal investment of Employees' Provident Fund in the bondll 
debentutes floated by various State Housing Boards during the last 
4 years was as under:-

1970-71 

1971-72 

1972-73 

Rs. 

2.02,U.OOO 

1,34.40.900 
2_.39,75,900 

The investment of Employees' Provident Fund is made strictly 
in accordance with the pattern of investment prescribed by the Gov· 
ernment of India from time to time. The combined quota fixed for 
investment in the category of State Government and Government 
guaranteed securities for the last four years was:-

1971-72 

1972-13 
-- ._----.. -.-._---------------------- -,,----

50 % 
30% 

2S% 

25% 

Under the above category, provident fund moneys are required to 
be invested in Sta'te Government securities and bonds/debentures 
issued by the various Public Sector Undertaking viz. State Coopera. 
tive Land Mortgage/Development Banks, State Electricity Board 
Bonds, State Financial Corporations, State Improvement Trusts, 
State Industrial Investment/Development Corporations, State Road 
Transport Corporations, State Municipal Corporation Loans, etc., and 
not exclusively in State Housing Board Bonds. The only gUide line 
in selecting the securities in this category is that the return should 
not be less than 6 per cent. 

Further, the Employees' Provident Fund Organisation entertains 
all requests for investment in new ftoatations of all public under-
takings without any discrimination subject to the availability of the 
surplus investible funds. Hence the Employees' Provident Fund 
Organisation would find it difficult to enSure a fixed amount of in-
vestment in any specific security under this category. The Ministry 
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of Labour and Rehabilitation, who are concerned with the invest-
ment of Employees' Provident Fund, have been consulted. 
(Ministry of Works and Housing O.M. No. 15(7)/73-H II, dated the 

30th October, 1973]. 

Recommendation (Serial No. 14, Para 2M) 

The Committee note that the World Bank have shown 
interests in recent months in financing housing projects and that one 
of the Appraisal Team of the World Bank has visited Calcutta in that 
connection. The Committee have no doubt that Government would 
follow up the matter with the World Bank authorities so as to secure 
the necessary financial assistance at the earliest. This could well 
serve as a model for securing similar assistance for projects to relieve 
the acute housing shortage in other metropolitan cities. 

Reply of Government 

The views of the Committee have been noted. 
[Ministry of Works and Housing O.M. No. 15 (7) /73-H II, dated the 

30th October, 1973]. 

. Further information called for by the Committee 

Has any follow-up action been taken with the World Bank autho-
rities to obtain financial assistance for financing housing projects in 
Calcutta. If so, what is the present position? 

[Lok Sabha Sectt. O.M. No: 5123/lIEC II173, dated 3rd 
;,.. January, 1974]. 

Further reply of Government 

Some informal discussions had taken place some time back 
between Housing and Urban Development Corporation and the bank 
staff about the possibility of World Bank group finandng housing 
projects and the Bank staff have been given an indication of our need 
in this sector. The World Bank has not directly financed housing pro-
jects anywhere so far. It has given only assistance for urban water 
supply and sewerage projects. The possibility of seeking World 
Bank assistance in this direction is being kept in view by the Minis-
try of Finance, Department of Economic Affairs, taking into account 
the likely overall availability of assistance from the World Bank 
group to Ip,dia and the Country's requirements of external assistance 
for meeting the foreign exchange needs of the Fifth Five Year pro~ 
grammes. 
[Ministry of Works and Housing O.M. No. 15(7) /73-H ll, dated the 

16th January, 1974]. -.. 
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Recommendation (Serial No. Zl, Para 2.84) 

The Committee note that Housing & Urban Deveiopment Cor-
poration have decided to go in for construction of houtte5 in 
Calcutta. The Committee would like to point out that National 
Buildings Construction Corporation is already charged with the 
responsibility of undertaking the construction. The Committee would 
like Government to review matter at the highest level to avoid 
any duplication of effort in the field. 

Reply of Government 

In the case of houses that are being constructed in Calcutta, dup-
lication of effort does not exist, because National Buildings Construc-
tion Corporation has been entrusted with the actual construction. 
Houf!ing & Urban Development Corporation is managing and ftnan~ 
cing the scheme and consequently has not taken on any functiOlU1 
that National Buildings Construction Corporation normally under-
takes. 

[Ministry of Works and Housing O.M. No. 15(7) 17~H II, dated 
the 30th October, 19'13]. 

Recommendation (Serial No. 26, Pal'8 3.19) 

The Committee are surprised to note that some States have 
not yet submitted any project under the Scheme so far. As 100 per 
cent financial assistance for acquiring and development of 
land is being provided by the Central Government, the Com-
mittee fail to understand the reasons for reluctance on the part 
of the State Governments in submitting the Scheme. The Commit-
tee would like the Government of India to impress upon the State 
Governments who have not yet submit~ any scheme so far about 
the urgent need for doing so expeditiously. The Committee note that 
the necessary legislation and other administrative measures for the 
Scheme are to be taken by the State Governments. The Commit-
tee hope that State Governments would take expeditious aettan for 
acquisition and development of land involved in the scheme. 

Reply of Government 

Two more States viz. Andhra Pradesh and Madhya Pradesh have 
since also forwarded project proposals to this Ministry. Due to con-
straint on resources and spill oVe!" commitment of last year to the 
extent of about 12 crores, the proposals received from some States 
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will be consi4ered for approval during 1973~74. The State Govern-
ments have been advis~d to take suitable steps for speedy and expe-
ditiou~iJl;lplementation of the approved projects. It has also been 
impr~S$ed up<)n all the State Governments to carry out a realistic sur-
vey to.~ssess'the problein'of landless and house-sltcless families. It 
hali also been urged upon them to pursue' the programme of providing, 
house sites to landless workers in rural areas effectively consistent 
with the resources pos~tion of the country. 

[Ministry of Works and Housing O.M. No. 15 (7) )3-H II, daled 
the 30th October, H173J. 

Recommendation (Serial No. 3:1. Para 3.53) 

The Committee note that the various Public Undertakings 
have tieenconstructing Townships for their employees and at pres-
ent about 53 per cent of the. employees working in the Public Under-
takings ,have been provided houses. In this connection, the 
Committee would like to point out that the Committee on Public 
Undertakings of the Third Lok Sabha in their Eighth Report on 
"Townships and factory buildings of Public Undertakings" had made 
a number of recommendations in respect of construction of houses and 
Townships by the Public Undertakings viz., need to observe the ut-
most economy in expenditure. to avoid the construction of bungalows 
etc., and to maintain continuous consultation with the National Build-
ings Organisation etc., and the Central Building Research Institute 
regarding construction- of houses for their employees. The Com-
mittee had also emphasised the. need for availing of the assistance 
under the subsidised Housing, Schemes by the Public Undertakings.. 
The Committee hope that all these recommendations would be kept 
in mind by the various Public Enterprises while constructing house-
es and Townships for their employees. 

Reply of Government 

All the State Governments and the MinistrieslDepartments of 
the Covt. of India etc. have been requested to bring the observations 
of the Committee to the notice of the Public enterprises under them 
for necessary action. 

It may, however, be stated that financial assistance under the 
Integrated Subsidised Housing Scheme for Industrial Workers etc. 
can be availed of by the Statutory Bodies, Corporations or Com-
panies owned in part or in full by the Central or State Govts. only, 
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if they are liable to pay income tax in r~s~ct of their earnings or 
a part thereof and not otherwise. .. 

[Ministry of Works and Housing a.M. No. 15 (7) i73-H II, dated 
the 30th October, 1973]. 

Recommendation (Serial No. 35) Para 4.18 

The Committee note. that the Government of Gujarat have 
iaken some steps to evolve new designs of low cost housing at a cost 
of Rs. 3,5OOi- and even less and for this purpose the Government of 
Gujarat organised a workshop on low-cost housing and some des-
igns are already under their consideration. The Government of Kerala 
have also taken up construction of houses at a cost of Rs. 2,000/-
each on the plots of land allotted to the landless labourers under the 
scheme of Provision of Sites to Landless Workers. The Committee 
feel that these efforts are steps in the right direction and the Gove-
rnment of India should take effective measures to popularise these 
schemes in the remaining States also. 

Reply of Government 

The views of the Committee have been noted. The National 
Buildings Organisation is constantly engaged in the evolution of low 
cost housing designs after taking into account all the relevant fac-
tors and the designs evolved by different agencies. Such designs are 
widely circulated by that Organisation for adoption by the State 
Governments etc. and to popularise them in the country. 

[Ministry of Works and Housing a.M. No. 15(7) i73~H II, dated 
the 30th October, 1973]. 

Recommendation (Serial No. 38) Para 4.32 

The Committee are not convinced that merely because the 
Housing Ministers have been meeting every year or alternate year, 
the National Buildings Council which is the Governing Body for 
the National Buildings Organisation should not have met. The Com-
mittee feel that the responsibilities in this behalf cannot be left so-
lely to a Standing Committee which consists mostly of officials. The 
Committee feel that if the National Buildings Organisation is to func-
tion in a realistic manner to tackle the problems which are ex-
perienced in the field by States, it is of the utmost importance that its 
functioning should be reviewed at least once a year by the Govern-
ing Co~ncil, comprising of representatives of States so that its achie--
vements can be critically examined with reference to the extension 
work done in the field and the future programme suitably modified 
to pay greater attention to problems faced in the field. 
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Reply of Govemment 

Thp. recommendation has been carefully considered. 

In view of the following considerations, it does not appear ne-
cessary to revive the National Building Council:-

(1) There is a Standing Cbmmittee of the National Buildings 
Organisation, whose function is to supervise and review 
the activities of the National Buildings Organisation with 
the concerned Member of the Planning Commission as 
Chairman. 

(2) All the Chief Engineers of the State Public Works Depart-
ments are members of the Standing Committee. In 1959 
the Composition of the Standing Committee was reviewed 
and enlarged. 

(3) After considering the Report of the Standing Committee 
of the National Buildings Organisation on reorganisation 
of work and set up of the National Buildings Organisation, 
an Executive Committee of National Buildings Organisa-
tion with the following composition has been constituted 
to review and guide the work of the National Buildings 
O!-ganisation on day to day basis and ensure that the re-
commendations made by the Standing Committee are im-
plemented in the most effective manner:-

Chairman 
1. Member, Planning Commission (Housing) 

Vice~hairman 

2. Joint Secretary (Housing), Ministry of Works & Ho~ing 

Members 
3. Managing Director, Housing and Urban Development Cbr-

poration 
4. Engineer-in-Chief, Central P.W.D. 
5. Engineer-in-Chief, Military Engineering Service 
6. Director, Central Building Research Institute 
7. Director, Structural Engineering Research Centre 
8. President, Indian Institute of Architects, Northern Chapter. <-

9. President, Builders' Association, Delhi. 
10. Chairman, Building and Housing, N.C.S.T. 
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11. 'Dy. Director General, D.G.T.D. (Chemical and Minerals 
Industries) .. 

~e~beT-SecretaTy 

12. Director, National Buildings Organisation 

(4) Also an Advisory Council of National Buildings OrganisatiOJl 
has been tormed with the following composition:-

President 

Minister for Works & Housing 

Member, 

Minister of State for Works & Housing 

Member, Planning Commitleion (Hooting) 

Socretary, Ministry of Works & Houling 

Managing Director, Housing & Urban Development Corporation 

Joint Secretary (Housing) Ministry of Works and Housing • 

Joint Secretary (Finance) attached to the Ministrytof Works & Housing 

EnJineer-in-Cblef, Central P. W. D. 

Engineer-in-Chief, Military Engineering Service 

Member (Engineering), Railway Board 

Clief Engineers of State Public Works Departments (by rotation) 

President, Iastitution of &gineen (India) • 

Advisor (C3t1ItNCtioIl), BW'CIU of Public Hnterprilell, MitUltry of Fin8ftCe 

In.tian Institute of Technology and Technical Universities (By rotation) 

Building ContrllClOrs from North, Bast, West and Southern R.ePms (by 
rotation) 

President, Indian Institute of Architects 

Chlcf Architect, CPWD/MBS/R.ailwa}'l (by rotation) 

Pntct~ng Architeclll, Defhi/BombayfCalcan. and Madras regions (by 
rotl£»&) • 

Pretident, BuiWing M.erialt M1I!1I1faeturers AtlOCiatton (by rotation) • 

Central Statistical Organisation 

Cl.id' Executive Officer, N. S. S. O. 

Re.Mt'Ch !n\Jltitutes (1ft the field of Economics IUd SociolOl}' (by l'Otstion) 

No. 

I 

I 

I 

I 

I 

4 

t 

I 

2 

I 

I 

2 

2 

I 

I 
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Members 

C'lairm'tn, St,ate Hnusing HOIlr.ls (hy rotation) 

Dir.!;:~or. C:nrral Building Research Institute 

Director. Structural Engineering Research Centre 

Director-General, Indian Standards Institution 

Director-General. Technical Development 

D~velopment Cl'Uuissio.ler, Small Scale Indu~tries 

A..ivisor (Construction) Planning Commission 

Director. State Public Works Department, Research Laboratories and Other 
Rescarch Laboratories (by rotation) . . . . . . . 

[):l'.:~tur G~:l~l'al. CJUllcil of Scientific and Industrial Research, nominee 
'Sdc,vist- CO.lrdinator Bxtension and Industrial Liaision (CSIR) 

Head of INSDOC . 

Member-Secretary 

Director. National Buildings Organisation 

No. 

[Ministry of Works and Housing O.M. No. 15 (7) /73-H II, dated the 
30th October, 1973]. 

Recommendation (Serial No. 40) Para 4.39 

4.39. The Committee note that experimental housing schemes have 
been introduced by the Government of India to undertake field trials 
of new ideas arising out of research work in the field of construction 
of houses and to observe under actual living conditions, the behaviour 
of structure so constructed and under the scheme 21 construction pro-
jects have been sanctioned and 12 projects have been completed. The 
Committee further note that it has been claimed by Government that 
considerable economy in contruction could be achi~ved by adoption 
uf these new materials and techniques on a large scale. The Com-
mittee feel that in view of the urgent need for reduction in the cost 
houses and economy in the use of scarce building materials, utmost 
importance should be given to popularise the results of such new 
materials and techniques of ·construction. The Committee recommend 
that after these techniques are found useful by the Assessment Com-
tl;littee, follow up action should be taken b,-. the National Buildings 
Organisation to convey them to the mass construction agencies like 
C.P.W.D., State Housing Boards, M.E.S. etc., and impress upon them 
the desirability of adopting these techniques on a wide scale. 
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Reply of Government 

Attention is invited to the reply of Government against'"Recommen-
dation No. 34 (Para 4.17). 

2. It may further be stated that National Buildings Organisation 
has been continuously engaged in dissemination of information about 
the use of new building materials and techniques from time to time 
through conferences, seminars, papers and the actual trying out in 
construction under their experimental projects. The new techniques 
and materials already tried out in experimental projects and res~ts 
of these projects have been circulated to all the concerned depart-
ments for adopting the same. . 

TMinistry of Works and Housing O.M. No. 15 (7) /73-H II, dated the 
30th October, 1973]. 

Recommendation (Serial No. 41) Para 4.40 

4.40. The Committee need hardly point out that whole purpose 
underlying the concept of demonstration houses is that these should 
act as an incentive to others to emulate their style and mode of con-
struction. The efficacy of the demonstration houses is to be judged 
with reference to this parameter. The Committee would like a review 
at the highest level about the impact which has been made so far 
by demonstration houses in order to locate the deficiencies from which 
it has been suffering so that remedial measures can be taken in the 
light thereof to improve the design. the mode of construction and the 
location of these demonstration houses so as to have the maximum 
impact. 

Reply of Government 

Demonstration houses in various parts of the country were desig-
ned and constructed by the Rural Housing Wings after taking into 
consideration socio-economic conditions. customs, local climate and 
building materials. 

2. Efforts have been made to convince the villagers for adoption 
of the design of these houses and building materials used in their 
construction. It has been noticed that response of the villagers has 
not been very encouraging, as construction of entirely new houses in 
the villages is not very common. However, wherever new houses are 
constructed or extensions are made, many villagers have approached 
the Wings for technical guidance for adopting improved materials and 
techniques used in the demonstration houses. 



3. A proposal for construction of 250 Demonstration Houses, in-
volving an outlay of Rs. 1.25 crores, @ Rs. 2000 per house per year by 
each of the 5 Rural Housing Wings, has been placed before the Plan-
ning Commission for implementation during the Fifth Five Year 
Plan. 

[Ministry of Works and Housing O.M. No. 15 (7) 173-H II, dated 
the 30th October, 19073]. 

Further information c.lletA for by the Committee 

Has any study been made to find out the reasons for these demons-
tration houses not being popular. Have any subsequent improve-
ments been made in the design of these houses? 

(Lok Sabha Sectt. O.M. No. 5/23/1/ECII\73 dated 3rd January, 1974). 

Further Reply of Government 

The Rural Housing Wings are continuously evolving the new 
designs to suit the socio-economic requirements of the rural popUla-
tion. Improved design of the houses for landless agricultural labour 
designed by NBO and adopted by the wings to the local climatic and 
building material requirements has proved to be very popular. 55,000 
houses of such design have been built in Andhra Pradesh. The houses 
constructed in Kerala are also based on the design evolved by NBO. 
In the Fifth Five Year Plan, it is proposed to build approximately 900 
demonstration houses each costing about Rs· 2.000/-, in clusters in 
selected areas in the country udder the technical supervision of the 
Rural Housing Wings. These demonstration houses would be of im-
proved design taking into account the consumer reaction studies con-
ducted by the wings of the rural households. 

[Ministry of Works and Housing O.M. No. 15 (7) \73--H II, dated 
the 16th January, 1974]. 

Recommendation (Serial No. 47) Para 5.16 

5.16. The Committee note that there has been a considerable in-
crease in the cost of building material in the country and in respect 
of all building materials, the index of prices has increased by 88.4 
per cent. The Committee have reason to believe that in actual prac-
tice, the common man has to pay even much more in the market to 
purchase these items because any delay in the supply of these mate-
rials disrupts his construction programme thus resulting in avoidable 
increase in cost of construction. The Committee are of the view that 
supply of building material at cheap and reasonable prices is an essen-
tial requisite if the individuals are to be encouraged to construct their 



own houses. The Committee note that the steps taken so far have not 
succeeded in keeping the prices of these materials undet check. 
While the Committee agree that the ris~ in the price of these mate-
rials may be, to some extent, due to the general price rise in the eco-
nomy, the Committee feel that the shortage of building material hal' 
also contributed to a great extent to this rise in prices. The Committee 
would, therefore, urge Government to take more concrete steps to 
keep the price of building materials within reach of the common man 
and the pOSition should be reviewed every year to see what particular 
steps can be taken to check the prices. 

Reply of Government 

There is already a system of controls on the prices and public dis-
tribution of Cement and Steel which are the two most important buil-
ding materials. The observation of the Committee have been noted 
for appropriate action in consultation with the Ministries of Indus-
trial Development and Steel and Mines who are concerned with the 
production of these two commodities. 

[Ministry of Works and Housing a.M. No. 15 (7) 173-H II, dated 
the 30th October, 1973]. 

Recommendation (Serial No. 57, Para 6.20) 

6.20. The Committee are surprised to learn that even in a city like 
Delhi which is the capital of the country and seat of the Central Gov-
erJWlent, such coordination has been lacking with the result that in 
many cases simUltaneous action 'to provide facilities of provision of 
water, electricity, drainage, transport, medical facilities, education, 
etc. has not been taken. The Committee recommend that immediate 
actiort to remedy the situation should be taken. In this connection, 
the suggestion made by the representative of he Delhi Development 
Authority that the Lt. Governor of Delhi may be made head of these 
organisations and should enjoy all the powers of the Central Gov-
ernment SO as to bring about necessary coordination, merits serious 
consideration by Government. 

Reply of Government 

The recommendation has been noted and the Ministry of Home 
Affairs have been requested to take necessary action. 

Further to the reply already given, the Ministry of Home Affairs 
have since stated that subjects like electricity, water and sewage 
disposal are at present being dealt with by the statutory bodies under 
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the Delhi Municipal Corporation. The powers of the Central Govern-
ment under the Delhi Municipal Corporation Act, 1957 are already 
being exercised by the Lt. Governor. In respect of Transport, the 
Lt. ·Governor is the Chairman of the Delhi Trans}X)rt Corporation. 
Similarly, the Lt. Governor is also the Chairman of the Delhi Deve-
lopment Authority. After the constitution of the Corporation for 
Delhi Electricity Supply Undertaking and Delhi Water & Sewage 
Undertaking, it has been decided that several powers of the Central 
Government will be delegated to the Lt. Governor: Subjects' like 
m«;dical, education, etC. are transferred subjects. but the :Lt. Gover-
nor generally presides over the meetings of the Executive Council 
and he can also disagree with the Councillors and make a reference 
to the Government of India. His advice and gUidance is always avail-
able to the Councillors and the Officers of the Delhi Administration. 
Thus, fn actual fact, the Lt. Governor of Delhi ha.s been vested with 
considerable powers to coordinate the activities of the important 
organisations in Delhi. " ' . . 

[Ministry of Works and Housing a.M. No. 15(7)/7:3-H. M, dated the 
3rd January, 1974]. 

Further information caned Cor by the Committee 

Has any final de::ision been taken by Government on the suggestion 
that the Lt. Governor of Delhi may be made head of all organisutions 
connected with provision of water. electricity, drainage. transport, 
medical facilities, education, etc. in Delhi and enjov all the powers 
of the Central Government So as hI hring a bclllt necessary cOOl'dina-
tion? 

(Lok Sabha Sectt. a.M. No. 5!23ilIECII!73, dated the 3rd January, 
1974) . 

Further Reply of Government 

As already stated, the Lt. Governor has been delegated the powers 
of the Central Government under Article 2:J9 of th(, Constitution in 
respect of certain matters. 

2. It may also be mentioned that in order to have effective co-
ordination of the programmes of the different authorities in Delhi, 
the Lt. Governor nas constituted a Co-ordination Committee with 
himself as Chairman, with the Chief Executive Councillor and other 
Councillor~ being present and the representatives of the Delhi Admi-
nistration, D.D.A., Municipal Corporation of Delhi and N.D.M.C. also 
serving on the Committee. The concerned officers of the Departments 
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dealing with the subjects which come up for discussion are also invi-
ted to attend these meetings. The Coordination Committee has not 
f~ur ti?,es. so far. Various problems as detailed below come up for 
dlscusslOn In the Coordination Committee:-

1. Probl~ms relating to land use plannin.~ in the Union Terri-
tory as per the Master Plan and the Zonal Plans. 

2. Acquisition of land for plan projects. 

3. Problems of squatting on public land and the removal of 
squatters. 

4. Providing of servi"es in newly developed colonies by. the 
M.C.D·fN·D.M.C. 

5. Disputes over properties and money among the agencies. 

6. Co-ordination and integration of inter-reldted development-
al activities carried out by various agencies. 

7. Problems relating to release of funds, issue 'Of administrative 
approval and sanctions by the Central Government. 

8. Miscellaneous problems Uke stay order in court cases, pro-
blems in Police, Home Guard and Civil DefenCe Depart-
ments etc. 

The Committee reviews the action taken on the decisions of the 
previous meetings and tries to follow up these decisions. The3e meet-
ings have helped to ensure co-ordinatea action to the extent -possible 
and also in removing bottlene:-ks in the implementation of vital DrQ-
grammes. With the Coordination Committee meeting more frequently, 
it should be possible to improve the existing situation. 

3. In order to ensure that future programmes of the different au-
thorities are coordinated, Government have already requested the 
Lt. Governor to prepare the Five Year Plan for the Delhi Administra-
tion on an integrated basis, taking into account the requirements of 
the different authorities like the D.D.A., Water Supply and Sewage 
Disposal Undertaking, DESU etc. When the planning process is 
integrated, it is expec~d that there would be less of inter-authority 
problems and that the Coordinating Committee should be able to 
deal with the problems effectively. The situation will eontinu~ to be 
reviewed. 
[Ministry of Works and Housing O.M. No. 15(7)173-H. II, dated the 

16th January, 1974] 

2603 LS-5. 
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Asked about the comment on a news-item regarding the setting 

up of a high level Board for Delhi development, the Ministry of 
Home Affairs have stated as follows:-

"The idea of setting up of an apex Planning Body at the State 
level was conveyed in the circular letter dated May 3, 
1972 of the Planning Commission to all the State Govern-
ments. This was followed by another circular dated 16th 
May, 1973. The circular mentions as follows: 

"There should be an apex body at the State level with the 
Chief Minister, the Finance Minister, the Planning 
Minister and Technical Experts representing various 
departments and disciplines." 

When the proposal for setting up of this Board was being considered 
by the Delhi Administration, a question arose as to whether the 
Board should be under the chairmanship of Lt. Governor or the 
Chief Executive Councillor. This Ministry when approached by the 
Delhi Administration in the matter, advised that in view of the fact 
that in other States the Chief Ministers are usually the Heads of 
the Planning Boards, the Chief Executive Councillor, Delhi, also 
may be nominated as the Head of the Planning Board for Delhi and 
the other Members of the Executive Council should be the ex-officio 
Members of the Planning Board. However, the special position of 
the Lt. Governor as Administrator is also recognised. Certain sub-
jects in the reserved field may also be involved in the developmental 
programmes of Delhi and for those subjects the Ltd. Governor has 
to take the initiative; The Planning Board should, therefore, send 
the agenda and notes circulated for discussions and the mmutes of 
the meetings of the State Planning Board to the Lt. Governor so 
that he is continuously kept informed of the deliberations of the 
Board. Special meetings of the Planning Board can also be called by 
the Lt. Governor. The constitution of the Board is still under con-
sideration of the Delhi Administration. 

The news item is not based on correct appreciation of facts and 
does not convey the correct picture. The Planning Board mentioned 
above will deall mainly with the execution of development schemes 
in the Union Territory of Delhi. The Delhi Administration have 
also set up a Coordination Committee under the Chairmanship of 
the Lt. Governor to review inter-departmental problems relating to 
2603 LS-5 
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execution of various schemes and all other matters of vital public 
importance. The constitution of the Committee is as foUows;-

1. Lt. Governor-Chairman. 
2. Chief Secretary-Member. 
3. Vice-Chairman, DDA-Member. 
4.· CommiSSioner, MCD-Member. 
5. President, NDMC-Member. 
6. Secretary (Planning) -Secretary of the Committee. 

They have further intimated that: 
"The Coordination Committee under the Chairmanship of the 

Lt. Governor was constituted on April 17118, 1973. The 
Committee was constituted with a view to reviewing 
inter-departmental problems relating to matters of vital 
public importance, taking necessary measures to remove 
bottlenecks in the implementation of vital programmes and 
ensuring an effective coordination among the various 
authorities." 

The Committee have been further informed that by a notification 
issued on 5th April, 1974, the Lt. Governor of Delhi has constituted 
a Planning Board of 13 members under the Chairmanship of the 
Chief Executive Councillor of Delhi. The main functions of the 
Planning Board will be:-

(i) To assess the level of development in important sectors 
in the Union TerritoFY of Delhi. 

(ii) To prepare shelves of projects for development under 
various sectors and to recommend inter-se priorities. 

(iii) To formulate a long term perspective plan. Five Year 
Plan and Annual Plan for the most effective, co-ordinated 
and integrated development of the Union Territory of 
Delhi. 

(iv) To review the progress in the implementation of various 
schemes, to ascertain the factors which have been tending 
to retard economic development of the Territory and to 
determine the conditions to be created for successful exe-
cution of the plan by, inter-alia, identifying the areas of 
the coordination between the various DepartmentslAgen-
cies and to advise as to how best such coordination for a 
proper implementation of the plnn programme can be 
brought about. 

(v) To advise on such other -matters connected with economic 
development as may be referred to it by the Administra-
tion. 

(Ministry of Home Affairs D.O. No. 0-16012/4j74-Delhi dated 5-3-1974 
and 20-4-1974). 



CHAPTER IV 

RECOMMENDATIONS IN RESPECT OF WHICH REPLIES OF 
GOVERNMENT HAVE NOT BEEN ACCEPTED BY COMMITTEE 

Recommend.ation (Serial No.4) Paras 1.30 to 1.33 

1.30. The Committee note that even after 25 years of independ-
ence and the implementation of several Five Year Plalls, the natio-
nal policy on housing has not been spelt out by Government so far. 
lt is only now that a Steering Group ·of the Planning Commission 
.has been asked to go into the question of spelling out national policy 
on housing. This is indicative of the fact that Government have not 
given all these years concerted attention to the important problem 
of housing. 

1.31. The Committee understand th'it in several countries (hath 
developed and developing) enactments on housing exist. These 
housing laws lay down at some length the urogramme for providing 
minimum shelter, the criteria and guidelines for extending financial 
assistance and the agencies for execution of the projects. 

1.32. The Committee understand that it has not been possible to 
enact any housing law for the country so far as housing does not 
find a specific place in any of the three Lists in the Seventh Schedule 
of the Constitution and as admitted by the represent.ltive of the 
Ministry of Works and Housing in his evidence before the Commit-
tee, the position in this behalf is still "hazy". The Committee, how-
ever, understand that the Ministry of Works and Hou3ing would like 
to propose that housing should he included in the Concurrent List 
in the Seventh SchedUle of the Constitution. 

1.33. The Committee recommend that Gwernment ~:hou1d formu-
late the National Housing Policy before the end of the yf>ar so as to 
provide clear and firm guidelines for the hou;ing programme in the 
liftb Plan and onwards. 

Reply of Government 

The housing problem in a vast country like India with constraint 
on resources is a complex one. Government have nevertheless been 
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gIVing attention to the social housing content of the problem and 
have in the past left the main thurst for fulfilment of this need to 
the private sector. .. 

The question of evolution of a national housing policy is under 
action by the Planning Commission and it is expected that the policy 
will be spelt out as part of the Fifth Five Year Plan on Housing, 
keeping in view the overall resources available and the commitment 
involved. The further question of enactment of any housing law 
for the country would be considered only after the national poli<'y 
has been spelt out and accepted by the Government. 

[Ministry of Works and Housing O.M. No. 15{'7)!73-H.II, 
dated the 30th October, 1973.] 

Further informati8n ('ailed for by tbe Committee 

Has the national housing policy since been spelt out? If so, 
please give details. 

[Lok Sabha Sectt. O.M. No. 5i2311~ECII!73, dated 3rd JaflUary, 
1974.] 

Further reply of Government 

Explaining the constraints the Draft Fifth Plan document states 
as under:-

"J.t is extremely difficult for any developing country, even with 
the highest ideals of social welfare, to implement an embi-
tious programme of hous.ing which is un-related to the 
economic level and the saving capacity of the people and 
to the totality of the available resources. Consequently, 
the Fifth Plan addresses itself to the following limited 
objectives in the housing sector: ---

(i) preservation and improvement of the existing housing 
stock; 

(ii) provision of house sites to 4 million landless labourers 
as a part of the Minimum Needs programme; 

(iii) continuance of the existing schemes to llrovlde subai~ 
dised houses to certain weaker seetions of the commu· 
nity; 

(iv) extension of support to institutional agenties such all 
Housing & Urban Development Corporation and Hous-
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ing Boards under the State Governments to enable 
them to provide assistence to schemes for the benefit 
of low income and middle income grou ps; and 

(v) intensification of research in and development of cheap 
building materials." 

2. The policy contained in the Filth Plan document lays down 
the limited objectives to be achieved on a short term basis. The 
question of drawing up a National Housing Policy on long term 
basis necessarily implies long term financial commitments and 
hence the task is complex keeping in view the serious constraint 
on resources. 

[Ministry of Works and Housing O.M. No. 15 (7) i73-III1 
dated the 16th January, 1974.] 

Comments of the Committee 

Please see comments under Chapter 1. 

Recommendation (S. No.5) Para 1.34 

1.34. The Committee have no doubt that in the light of the policy, 
Government would also take action to bring forward the necessary 
legislation on housing so as to make clear the role and functions of 
Central and State Governments and various other financial and exe-
cuting agencies. 

Reply of Government 

The views of the Government have been indicated in reply to the 
recommendation No.4 (in Appendix IV). 

[Ministry of Works and Housing O.M. No. 15(7)173-H. II, dated the 
30th October, 1973]. 

Further Information Called for by the Committee 

What action has been taken to bring forward the necessary legis-
lation on housing so as to make clear the role and functions of Cent-
ral and State Governments and various other financial and execut-
ing agencies? 

[Lok Sabha Sectt. O.M. No. 5\2311\ECII\73, dated 3rd January, 1974] 
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Further Reply of Govemment 

At present, housing Is not induded in any of the Three Lists in 
the Seventh Schedule to the Constitution of India. It has been 
held that housing is a State subject and as such only the State Gov-
ernments are competent to legislate on matters relating to housing. 
The Conference of Housing Ministers held at Srinagar in July. 1973 
considered the question of amending the Constitution so as as to in-
clude housing in the Concurrent List to enable both the Central 
and State Government to legislate on matters relating to housing. 
The Conference were, however, of the opinion that at this stage, it 
is not necessary to amend the Constitution so as to include housing 
as a specific subject in the Concurrent List. The question of legis-
lation by the Central Government to define the role and functions of 
Central and State Governm.ents etc., would depend on the housing 
policy which will have to be translated into action. At present, all 
executive action in the field of housing rests with the State Govern-
ments. The Central Government perform the role of an adviser and 
a catalytic agent only. In view of this. it is felt that at present, it 
is not expedient to bring forward any legislation on housing defining 
the role and functions of Central and State Government etc. What 
is required is to give an impetus to the Housing programmes which 
are being executed by the State Government. 

[Ministry of Works and Housing O·M. No. 15(7)173-H. II, dated the 
16th January, 1974] 

Comments of the Committee 

Please see comments under Chapter I 

Rcommendation (S. No. 54) Para 6.18 

6.16. The Committee have been particularly concerned with the 
problem of housing of families belonging to lower income group aRd 
weaker sections of society in these metropolitan and urban areas. 
According to some experts, the discontent which has been prevailing 
in the eastern sector, particularly in Calcutta, is due not a little to 
the existence of slums and bustees which deny even the minimum 
basic amenities and facilities to human beings living there. The 
Committee would, therefore, impress upon Government to pay spe-
cial attention to the problem of having a crash programme to tackle 
the problem of providing satisfactory accommodation to families in 
lower income groups and the weaker sections of society with facili-
ties like drinkini water. drainage, easy transport. eiectricitv etc. 
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It is of the utmost importance that planning in this behalf should 
be done most carefully so that the scheme command$ ~eady accep-
tance by all concerned and achieve the purpose of' removing slums. 
The Committee feel that it should be possible for Government to 
draw up guidelines and help in preparation of detailed plans for 
meeting squarely this challenging problem. 

Reply of Government 

State Governments/Union Territory Administrations have alreadv 
been advised to take suitable action. • 

[Ministry of Works and Housing O.M. No. 15(7) /73-H n, dat~d the 
30th October, ] 973 J. 

Further Infcumation called for by the Committe .. 

What specific action has been taken on the recommendation of 
the Committee regarding having a crash programme for hnusing 
for families in lower income groups and weaker sections of society? 

[Lok Sabha Scctt. O.M. No. 5.23.l.ECII.73, dated 3rd Jan11al'Y, 1974]. 

Further Reply of Government 

Housing is in the State Sector. Formulation and execution of all 
housing programmes/projects rests with the State Governments. 
Funds for all housing programmes with the exception of Sub.,;idised 
Housing Scheme for Plantation Workers are to he provided in the 
State Sector. The Scheme relating to provision of house-sites for 
landless workers in the rural areas which was introduced in Octo-
ber, 1971 as a Central Sector programme is proposed to be trans-
ferred to the State Sector during the Fifth Five Year Plan. 

The recommendations of the Committee have been sent to the 
State Governments for necessary action 'and it is expected that they 
would formulate ne::essary programmes for lower income groups and 
economically weaker sections within the available resourc~s of the 
respective State Governments. 

In view of the position explained above, it is not possihle for the 
Central Government to issue any directive to the State Govem-, 
mcnts in the matter. However, on every available oppl)rtunity, in 
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meetings and Conferences the State Governments are urged to pro-
vide adequate funds for implementation of the social housing schemes 
which are intended for the benefit of tb.e lower income groups and 
economically weaker section of society. .. 

[Ministry of Works and Housing O.M. No. 15(7)j73~H II, dat.ecl tti~ 
16th January. 1974]. 

Please see comments under Chapter I. 



CHAPTER V 

RECOMMENDATIONS IN RESPECT OF WmCH FINAL REPLIE5 
OF GOVERNMENT ARE STILL A WAITED 

Recommendation (S. No. 12) Paras 2.M and 2.35 

2.'34. The Committee note that banks are at present not making any 
significant contribution in financing of housing programmes in the 
country and the main reason for this is the absence of refinancing 
and guarantee facilities for the loans sanctioned for housing. The 
Committee further, note that the Banking Commission which had 
gone into the question of housing finance by banks in their Report 
submitted in 1972 have recommended in respect of urban cooperative 
banks that lending for long-term purposes such as house construc-
tion should be allowed subject to a ceiling that may be specified by 
the Reserve Bank of India and that an apex financing institution to 
attract savings linked to the provision for construction or purchase 
of house be set up. The Commission has further recommended that 
either the Housing and Urban Development Corporation shOUld 
play the role of this apex housing organisation in which case it 
should shed its non-financial functions or alternatively an apex insti-
tution should be sponsored by the Reserve Bank. The Commission 
has further recommended that Commercial banks may give short 
and medium-term credit to the builders in order to enable them to 
undertake mass housing construction programme and to the extent 
administrative and personnel resources permit, commercial banks 
may also give credit to individuals desiring to own or construct 
houses. 

2.35. The Committee note that the recommendations of the Banking 
Commission which were given in 1972 are still under the considera-
tion of Government in consultation with the Reserve Bank of India. 
The Committee cannot but strongly stress the need for an early de-
cision in the matter so that loans are available to working persons 
as in other countries to finance purchase/construction of a house dur-· 
ing his working career rather than invest his life long savings to 
construct a house near about the time of his retirement. The Com-
mittee feel that in creating a suitable agency fQr making available 
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for finances, it should be ensured that these become available to per-
sons who are not covered by other schemes. The Committee feel 
that cooperative banks and other nationalised banks, who have now 
opened branches in most industrial and agricultural areas could play 
a significant role in meeting the genuine requirements .. of working 
persons who are desirous of constructing a house and pay for it in 
easy instalments. 

Reply of Government 

The role of Banks in the field of housing is under the considera-
tion of the Ministry of Finance on the basis of the recommendations 
contained in the Report of the Banking Commission. The view ex-
pressed by the Committee in this behalf will also be taken into ac-
count while taking decision. 

[Ministry of Works and Housing O.M. No. 15(7) /73-H II, dated the 
aOth October, 1973]. 

Further Information called for by the Committee 

Has any decision been taken to determine the role of banks in the 
field of housing on the basis of the recommendations contained in the 
Report of the Banking Commission? If so, please give details. . 

[Lok Sabha Sectt. O.M. No.5. 23.1. ECII . 73, dated 3rd January, 1974]. 

. Further Reply of Government 

The recommendations of the Banking Commission and of the 
Estimates Committee in this regard are being considered by the 
Ministry of Finance, Department of Banking. No final decision in 
the matter has so far been taken. 
[Ministry of Works and Housing O.M. No. 15(7)/73-H II, dated the 

16th January, ~974]. 

Comments of the Committee 

Final decision taken in the matter may be intimated to the Com-
mittee. 

Recommendation (Serial No. 22) Para 3.8 

3.S. The Committee note that availability of land for house con-
struction is the first pre-requisite for any housing programme and 
that due to the exhorbitant rise in price of land particularly in urban 
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areas and metropolitan cities, it is not possible for a common man to 
purchase land to construct a house. Although the question of 
evolving an urban land policy is receiving the attention of Govern-
ment, the Committee regret that no specific policy has been laid down 
so far. The Committee would urge Government to lay down early 
land policy which should be directed towards making land of suit-
able size available to the common man at a reasonable price. 

Reply of Government 

National Housing and Urban Development Policy of which the 
urban land policy forms a part, is being considered by the Planning 
Commission and is expected to be reflected in the Fifth Plan pro-
posals to the extent the available resources would permit its imple-
mentation. The Government's policy is mainly directed towards 
making land available in suitable sizes of plots to the common man 
at a reasonable price. The scheme known as The Land Acquisition 
and Development Scheme was introduced by this Ministry in the 
year 1959 which .nte'r-atia, provides for large scale acquisition and 
development of land for making plots available to the lower income 
groups at reasonable price for building houses. This scheme is be-
ing implemented by the various State Governments. Amendment 
of the Land Acquisition Act including t~e fixation of the amount 
(compensation) payable for the acquired land in the light 'of the 
25th Amendment of the Constitution is also under the consideration 
of the Ministry of Agriculture. 

[Ministry of Works and Housing O.M. No. 15(7) /73-H II, dat",d the 
30th Octobel·, 1973). 

Further Information called for by the Committee 

Has any final decision been taken in the matter of laying down an 
urban land policy? If so, please give details. 

[Lok Sabha Sectt. O.M. No. 5.23.l.ECII.73, dated '3rd January, 1974]. 

Further reply of Government 

The draft Fifth Five Year Plan states as under:-

"In view of the serious problem for urban planning and develop-
ment posed by the continuous and excessive rise in urban land values 
in and around urban centres, the formulation of an urban land policy 
assumes a certain urgency, In the context of the present socio-
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economic situation, such a policy should have the following broad 
objectives: -

(a) To promote the optimum USe of land; 
(b) To make land available for purpose:;; con~istent with 

economic growth and social policy to different sections of 
the community and in particular to the Weakf'f sections; 

(c) To reduce and if pasrible prevent concentration of land 
ownership, rising land values speculation etc.; 

(d) To allow land to be used, as a resource for financing urban 
development. 

~earing in mind the various categories of urban land, the tools 
and policy instruments available for the implementation of these 
objectives could be broadly categorised as below:--

(i) Legal and regulatory measures 
(il) Fiscal measures 

(iii) Development measures. 

Under the legal and regulatory category, there could be several 
measures-essentially restrictive in their scope-which would 
directly or indire~tly aim at checking undue rise and speculation in 
urban land values. Some of these would be land use control,res-
trictions on plot sizes, restrictions on transfers of land, vcmversion of 
free-hold tenures into leasehold tenures by special legislation, and 
pre-emptive acquisitions. The fiscal measures could consist of 
various forms of taxes and levies such as:-

(a) Differential taxes on urban land depending on vnricus uses. 
Since the nature and size of land influences spcc:ul&tion, 
higher taxes could be imposed on vacant lands to discourage 
hoarding. Similarly, higher taxes on land under non-
(oniorm1ng uses could be imposed to promote redevelop-
ment of such lands for better and more inte'1sive pur-
poses. 

(b) Taxes for mopping up unearned increments in the value 
of land. 

(i) a recurring tax on the capital value of land and pro-
perty; 

(ii) enhanced stamp duty, or surcharge thereon on the sale 
or transfer of urban land and property; 

(iii) conversion tax on th£' change of land from its permitted 
use to a more profitable use; and 
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(iv) betterment levy on betterment indirectly accruing to a 
private land-owner as a result of execution of develop-
ment schemes by local or public authorities. 

Since regulatory and fiscal measures would obviouslv be restric-
tive and negative in their scope, they would not fully succeed in 
achieving the broad objectives of a land policy unless accompanied 
by a positive policy and programmes which will help in increasing 
the availability of urban land. It would, therefore, be essential to 
undertake largescale programmes of land acquisition and develop-
ment to meet the several needs of the urban community in the 
public and private sectors. 

Whilst these objectives of urban land policy may be followed 
broadly in all cities depending on the functions, size, intensity of 
problems and other factors, a flexible approach will have to be main-
tained by applying combination of instruments in each area. It 
will be difficult to work out a precise package of instruments for 
each of these categories. An important consideration will be the 
potential for and the rate of growth. For example, in towns of 3 
lakhs and above, large scale acquisition and development will yield 
dividends if the rate of growth is high and will not if the rate of 
growth is poor. In metropblitan cities, fiscal instruments may be of 
greater relevance than regulatory measures considering that much 
of the land is built upon already. For new towns the case for large 
scale acquisition and development as alsO' for regulatory measures 
is obvious." 

After the Fifth Plan has been finalised, the question . regarding 
the urban land policy will be considered further and suitable steps 
will be taken to implement it so far as feasible in consultation with 
the State Governments etc. 
rMinistry of Works and Housing O.M. No. 15(7) /73-H II, date. the 

16th January, 197~]. 

Comments of the Committee 

Final decision taken in the matter of evolving an urban land 
policy may be intimated to the Committee. 

Recommendation (Serial No. 23) Para 3.9 

3.9. The Committee note that the present procedure of land ac-
quisition is very slow, tardy and involves a lot of litigation and this 
is time ronsuming with the result that a number of housing pro-
grammes are delayed. The Committee would like that early steps 
be taken to make the procedure expeditious and more worklike. 
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Reply of Government 

The observations of the Committee have been noted. The Minis-
try of Agriculture are considering the question of amending the 
Land Acquisition Act to make the process of land acquisition more 
expedi tious. 

Further information called for by the Committee 

Has any decision been taken on the question of amending the 
Land Acquisition Act to make the process of land acquisition more 
expeditious? If so, please intimate the details. 

[Lok Sabha Sectt. O.M. No. 5i23il1ECIl173, dated 3rd January, 1974]. 

Further Reply of Government 

The question of amending the Land Acquisition Act is being con-
sidered by the Ministry of Agriculture who are administratively 
aoncerned with the subject. They have informed this Ministry that 
the question of amending the Land Acquisition Act, 1894 is still under 
their consideration. As recommended by the Steering Group of the 
Planning Commission and by the Housing Ministers Conference held 
at Srinagar in July, 1973, that Ministry have decided to set up a 
Committee under the Chairmanship -of Shri A. P. Shinde Minister of 
State (Agriculture) to re-examine the question of payment of 
'amount' (compensation) for the acquistion of land. A comprehensive 
Bill will be prepared by that Ministry and submitted to Parliament 
after the proposed Committee has examined the matter and submit-
ted its report. As one of the aspects examined by the Mulla Com-
mittee on Land Acquisition Act related to making the land acquisi-
tion. procedure simple and expeditiQus, it is expected that the Minis-
try of Agriculture would incorporate suitable measures of achieve 
that objective in the draft Bill. 
[Ministry of Works and Housing O.M. No. 15(7) /73-H II, dated the 

16th January, 1974]. 

Comments of the Committee 

The final report .of the Committee appointed by the Ministry of 
Agiculture and action taken to bring forth legislation to amend the 
Land Acquisition Act may be intimated to -the Committee. 

Recommendation (Serial No. 31) Paras 346 to 3.48 

3.46. The Committee regret to note that the position in respect of 
provision of houses for the Central Government employees in Delhi 
is very unsatisfactory and as on 1st January. 1972 only 42 per cent 
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of the employees have been. allotted houses. The Committee have 
noted that there are at present 7,535 officers entitled to Type I to IV 
who have put in more than 18 years of service and are still waiting 
for allotment and that the position is worst in the case of low-paid 
employees viz., Type II where the percentage of satisfaction is only 
26.02 per cent. The Committee are unhappy to find that most of these 
employees particularly low paid employees are living in unhygie-
nic and 'C<m.gelred areas paying exhorbitant'rents and h~ve to come 
to their place of duty from long distances which has been affecting 

. their efficiency adversely. The Committee urge that Government 
should pay immediate attention to this problem and make concerted 
efforts to improve the position. 

3.47. The Committee haVe been apprised by the representative of 
the Ministry of Works and Housing during evidence that Govern-
ment propose to provide houses to 75 per cent of its employees by 
the end of the Fifth Five Year Plan and have prepared a plan for 
Rs. 84 crores in this regard. The Committee hope that this plan 
would be taken in hand in right earnest and the target of 75 per cent 
achieved early at least in respect of lower types. 

3.48. The Committee WOUld, however. like to point out that even 
the completion of these quarters would depend upon a number A 
factors like availability of funds, materials, sites approval of plans 
by the Local Bodies and provision of bulk services by local bodies. 
The Committee would like Government to take coordinated artion 
and do some perspective planning from now and to take neceso;~ry 
action for the completion of these quarters in time and provision of 
these bulk facilities by local bodies simultaneously with the com-
pletion of the quarters. 

Reply of Go-vernment 

This Ministry is already seized of the problem of shortagE' of 
accommoda·tiol1 f01' Government employees particularly of law-naid 
employees. In fact this Ministrv approached the Cabinet with a 
view to improve the situation. The Cabi.me.t Committee directed that 
the question of allotment of adequate funds may be taken up with 
the Ministry of Finance and the Planning Commission. In pur-
suance of the above directive this Ministry proposed an a11O('ati(')O 
of Rs .11.47 crores in 1973-74 which was the last year of the Fourth 
Five Year Plan. As against Rs. 11.47 croreR propo~ed by this M;nic;-
try only 5.27 crores were allotted by the Ministry of ~inan('e. ~t 
will be appreciated that within this fund it was not posslble {'{'IT thls 
Ministry to take up new works or to undertak~ the spade work for 
the Fifth Five Year Plan. 
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However, it has been decided that in the Fifth Five Year Plan 
"75 per cent satisfation in all types should be achieved in Delhi/New 
Delhi and for the other cities where general pool accommod~tion 
,exists 40 per cent satisfaction should be aimed at. It has been cal-
culated that to achieve the above target we will require Rs. 150 
crores. Accordingly the proposal for allotment of Rs. 183 CTores 
(Rs. 150 crores for residential accommodation and Rs. 33 crores for 
office accommodation) has been made to the Planning Commission. 
Their decision about the allocation of funds in the Fifth Five Year 
Plan is awaited. In case adequate funds are available this Minis-
try intend to undertake a massive construction programme during 
the 5th Plan. Apart from funds there are some other constraints in 
the matter. These are dearth of building materials and steel, delay 
in approval of plans, delay caused by difficulties in respect of pro-
vision of bulk services. Steps are being taken to solve these issues 
. adequately. 

This Ministry intend to review the decision in respect of ap-
proval of plans by the local bodies. Provision of builk services by 
"local bodies sometimes pose difficulties. In fact it has been experienc-
ed that when quarters are almost ready bulk services could not be 
.provided by the local bodies for lack of funds etc. This matter will 
alSo be considered to streamline the procedure as desired by the 
Committee. 
[{Ministry of Works and Housing O.M. No. 15(7)/7~-H II, dated the 

30th Oct~ber, 1973]. 

Further information called for by the Committee 

Please intimate the final allotment of funds made for Housing for 
'Government employees in the Fifth Five Year Plan. 

fLok Sabha Sectt. O.M. No. 5/23/1/ECII/73, dated the 3rd January, 
1974.] 

Further reply of Government 

In the Fifth Five Year Plan we submitted to the Planning Com-
mission proposal for construction of residential accommodation for 
Central Government employees for an amount of Rs. 150.75 crores. 
With this funds we expect to achieve 75 per cent satisfaction in 
Delhi/New Delhi and 40 per cent satisfaction in other cities like 
Bombay, Calcutta, Madras, Nagpur, Chandigarh, Simla and Farida-
bad etc., where general pool accommodation exist. We have not as 
yet received any firm indications from the Planning Commission re-
garding the actual allocation made by them for the above purpose 

2603 LS-6. 
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during the Fifth Five Year Plan. There are indications, however,. 
that some Rs. 100 crores may be allocated for general pool accom-
modation both residential and office accommodation. When the· 
actual figures are finally known to Us we will have to set out priori-
ties and re-allocate this amount available for office and residential 
accommodation. In short the final allocation for general pool accom-
modation is not yet known to this Ministry. 

In the meantime we have submitted proposals to the Planning 
Commission for the Annual Plan for the year 1974-75 for an amount 
of Rs. 21.95 crores o~ which proposal for residential accommodation 
amounts to Rs. 16.64 crores. 

[Ministry of Works and Housing O.M. No. 15(7)/73-HII, dated the 
21st January, 1974.] 

Comm~nts of the Committee 

The final allotment made for housing for Central Government 
employees in the Fifth Five Year Plan as well as in the Annual Plan 
for 1974-75 may be intimated to the Committee. 

The Committee note that provision of bulk services by local bodies 
sometimes poses difficulties and it had been experienced that when 
quarters were ready, bulk services could not be provided by local 
bodies for lack of funds etc. The Committee further note that this 
matter will also be considered to streamline the procedure as desired. 

The final steps taken to streamline the procedure as stated by the 
Government may be intimated to the Committee. 

Recommendation (Serial No. 32) Para 3.49 

3.49. The Committee further note that the position in respect of 
housing for Central Government employees in some of the Metro-
politan cities like Bombay, Calcutta and Madras is still worse and 
that in the city of Bombay out of 23313 Central Government emplo-
yees only 2480 that is 10.63 per cent have been provided accommoda-
tion. In the city of Cl;llcutta out of 19333 employees only 1664 that 
is 8.06 per cent have been provided accommodation ·and in the case 
of Madras out of 6652 employees only 397 that is 5.96 per cent have 
been provided accommodation. The Committee feel that housing 
conditions in all these Metropolitan cities is very acute and the Cen-
tral Government employees particularly low-paid employees are not 
in a position to pay high rents being charged in these cities, Govern-
ment should, therefore, take immediate steps to construCt accommo-
dation for the Central Government employees in these cities also on 
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a priority basis and make concerted efforts to increase the percent-
age of satisfaction at least equal to that of Delhi. 

Reply of Government 

I.t has been decided in the Fifth Five Year Plan steps should be 
taken to achieve at least 40 per cent satisfaction in other metropoli-
tan cities like Calcutta, Bombay, Madras etc. Accordingly proposal 
has been made to the Planning Commission for allotment of adequate 
funds. If adequate funds are available an all out effort to achieve 
40 per cent satisfaction in these cities during the Fifth Plan will be 
made. It may be mentioned in this connection that in cities like 
Bombay, Calcutta etc. there is also the problem of land. Adequate 
land is not available to take up construction. Attempts are being 
made to tide over these difficulties- by resorting to multi-storeyed 
construction in these cities and also by acquiring more land. 

[Ministry of Works and Housing O·M. No. 15(7) /73-H. II, dated the 
30th October, 1973]. 

Further infonnation called for by the Committee 

Please intimate the final allotment made for housing for Govern-
ment employees in the metropolitan cities during the Fifth Five Year 
Plan. 

[Lok Sabha Sectt. O.M. No. 5/23/1/ECII/73, dated the 3rd January, 
1974.] 

Further Reply of Government 

As in the further reply to recommendation No. 31. 

f.Ministry of Works and Housing O·M. No. 15(7)/73-H. II, dated the 
21st January, 1974.] 

Comments of the Committee 

Final allotment made for having for Central Government em-
ployees in metropolitan cities like Bombay, Calcutta and Madras 
may be intimated to the Committee, when finalised. 

The Committee note that "In cities like Bombay, Calcutta etc. 
there is also the problem of land. Adequate land is not available to 
take up construction. Attempts are being made to tide over these 
difficulties by resorting to multi-storeyed construction in these cities 
and also by acquiring more land." 
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The specific action taken by Government for acquisition of more 
~an~ for constructing quarters for Government employees may be 
mtImated to the Committee. 

Recommendation (Serial No. 37) Paras 4.30 and 4.31 

4.30. The committee note that the National Buildings Organisa-
tion was set up in 1954 to ensure the best use of national resources 
and to co-ordinate the efforts and findings of agencies engaged in 
technical activities and the Organisation is also expected to provide 
information and assistance to Government Organisations and agen-
cies and to serve as a clearing house of all technical information and 
results of research. The Committee also note that to achieve these 
objectives the Organisation has arranged a number of Seminars, Con-
ferences, lectures, training courses and has brought out a number of 
publications, etc. Pu3 the construction of houses is still being carried 
on the conventional lines and old designs with the use of age old 
material and techniques, the Committee feel that the National Build-
ings Organisation has not been able to discharge its functions effec-
tively. 

4.31. The Committee note that the working of the National Build-
ings Organisation has been the subject of a number of reviews by 
expert bodies and that at present its functioning is also being exa-
mined by the Standing Committee of the Organisation. The Com-
mittee would like to stress that the success of the National Buildings 
Organisation should largely be judged in terms of the subjects with 
special reference to the break-through it has made in the field of sub-
stitution of materials by cheaper ones and by evolving designs for 
low cost housing, particularly for weaker sections of society,. The 
Committee would also like that the National Buildings Organisation 
should pick out problems which are related to live issues faced in 
the field particularly in the matter of construction of houses for the 
masses and that care should be taken to see that the research carried 
out does not result in avoidable overlap and duplication. 

Reply of Government 

It may be mentioned that one of the principal functions of the 
National Buildings Organisation is to disseminate results of research 
and building knowledge and towards this end the Organisation has 
developed several activities which are being taken advantage of by 
the construction Departments, Housing Boards, Architects, Engi-
neers and Builders and the Building industry in general including 
the commo;n man interested in building his house. The permanent 
building Exhibition Centre set up by the National Buildings Org~ni
sation in 1966 in Delhi is becoming increasingly popular and provmg 
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to be an effective means for dissemination of practical information. 
Similar Centres have since been set up in Madras, Baroda, Jodhpur. 
Ranchi and Chandigarh. More such Centres are being set up in 
other States. 

2. As already mentioned in the reply relating to Recommendation 
No. 34 (para 4.17), several new construction techniques/materials 
successfully tried in National Buildings Organisation Experimental 
Construction Projects, are being propagated for ado,ption and some 
construction departments have started adopting new techniques/ 
materials to effect economy. The impact of work done by the Natio-
nal Buildings Organisation is being felt; however, cQl1sidering the 
magnitude. of the colossal problem of housing Rnd building construc-
tion in the country, the question of augmenting/strengthening the 
activities of National Buildings Organisation and to device ways and 
means to make the work done by the Organisation effective, has 
been under the consideration of the Standing Committee of the 
National Building Organisation as also the Ministry of Works and 
Housing. The Report of the Standing Committee on the subject is 
under consideration oil Government. 

[Ministry of Works and Housing O.M. No. 15 (7) !73-HII, dated the 
30th October, 1973]. 

Further information called for by the Committee 

What are the recommendations of the Standing Committee to 
make the work oi the National Building Organisation more effective? 
Have Government taken any decision on the Report of the Standing 
Committee? 

[Lok Sabha Sectt. O.M. No. 5/23/1IECUI73, dated 3rd January, 1974]. 

Further reply of Government 

A copy of the Report of the Standing Committee on the reorgani-
sation of work and set up of the NBO and Rural Housing Wings is 
enclosed. (Appendix IV). 

Shri M. S. Pathak, Memb~r, Planning Commission and Chair-
man of the Standing Committee wrote to this Ministry on the 15th 
March, 1973 saying that it was his feeling that it was unlikely that 
any meaningful change could be brought out in the functioning of 
the NBO without decisive action on the following issues:-

"(a) Change in Structure of NBO: 

The most important recommendation which has emerged from 
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tbe Standing Committee's report is that the NBO should 
be 'made an autcnomous body so that it could develop a 
national character and operate with greater freedom. This 
I am cQIlfident will enable the NBO to play its role more 
effectively especially, if it is compelled to raise some funds 
directly from the building industry to support itself. The 
conferring of the autonomous status to the NBO is basic 
to the entire issue and the Minister may desire the above 
Committee to make specific recommendatio;ns on the ques-
tion of creating a suitable fund for finan:::ing the activities 
of the NBO through levies on the building industry, HOUS-
ing boards etc." 

"(b) Changes in NBO's Internal Functioning 

The Standing Committee has recognised that it would be 
necessary to make major changes in the prOjcedures for 
selection and n:crul!.ment of talent, for the reorganisation 
of the various committees and for the deleg3tion of autho-
rity and responsibility in the NBO. While the Standing 
Committee could functiOtn in an advisory capacity, meet-
ing at least once a year, the executive authority would be 
best exercised by a smaller committee consisting of 9 
members . 

. In pursuance of the rceommendations of the Standing Com-
mittee I am constituting a committee consisting of 9 mem-
bers. This committee will also review and guide the work 
of NBO on a day-to-day basis and ensure that the recom-
mendations made by this Standing Committee are imple-
mented in the most effective manner possible." 

"(c) Enhancement of Funds 

It needs to be nO/ted that today NBO has a total sanctioned 
technical strength of about 35 and an annual budget of 
approximately Rs. 15 lakh and hence it seems unrealistic 
to expect it to effectively discharge it'S national functions 
and responsibilities. It is necessary, that the responsibi-
lity that is laid on the NBO should be matched by an 
equal commitment of resources made available to it Ob-
violusly it would be necessary to ensure that any additio-
nal resources that are made available to NBO are for well 
thought out and carefully worked out proposals and also 
that the existing funds are used most efficiently. I would, 

therefore, recommend that the Ministry, in consultRtion 
with the NBO committee nOjW set up, might review the 
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finances made available to NBO in view of its present 
activities and those envisaged for the future in the recom-
mendations of the Standing Committee." 

These suggestions were considered by Government. It was agreed 
·that what was meant by autonomy was a kind of functional autono,-
my with wider delegations of administrative and finhncial powers. 
The details of the powers to be delegated are yet to be worked out. 

As regards enhancement of funds, proposals have been made to 
. the Planning Commisison. 

Government have taken a decision to appoint an Advisory Coun-
cil under the Chairmanship of the Cabinet Minister for Worb and 
Housing and also an Executive Committee Qf 10 members under the 
chairmanship of Member, Planning Commission. 

[Ministry of Works and Housing O.M. No. 15(7)/73-HII, dated the 
16 January, 1974]. 

Commen'ts of the Committee 

The final decision taken in the matter of giving greater autonomy 
to the National Buildings Organisation, enhancement of funds for the 
National Buildings Organisation etc. may be intimated to the Com-
mittee. 

Recommendation (Serial No. 39) Paras 4.33 and 4.34 

The Committee note that the National Buildings Organisa-
tion has set up Rural Wings whose main functions .are to undertake 
research in the use of local materials, evolve new designs of rural 
housing for the particular region, construction of improved demons-
tration houses and to conduct training courses in rural housing for 
overseers and B.D.Os. engaged in rural housing work and uptil now, 
the Rural Housing Wings have built approximately 78 demonstration 
rural hooses in various parts of the' country. The Committee feel 
that rural housing is a field where much more resarch in the matter 
of use of local materials and new designs of houses in different re-
giOll'ls has to be done and the efforts made so far have not been able 
to make any appreciable impact on the problem. 

4.34. The Committee regret that the Natic·nal Building Organisa-
tion has not paid serious attention to the problem of Rural Housing 
which was made one of its responsibilities right from its inception 
in 1958. If the National Building Organisation had made concerted 
efforts on its OWn and in conjunction with other research institues, 
architectural and building Organisations, we would have by now 
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evolved, model rural houses suited to the requirements of different 
areas in States. This remains largely unrealised as would be evi-
dent from the fact that so far, the National Building Organisation 
in 14 years of its existence has developed only 78 houses in ruarl 
areas. As pointed out elsewhere in the Report, there is need for 
making a concerted and intensive effort to evoJve a realistic design 
which would be within the reach of the millions and which would· 
use materials readily and easily available and would serve best the 
essential needs of the occupants. The Committee in particular 
would like the National Building Organisation to pay special atten-
tion to the new b~d experiments which are being carried out in 
Gujarat and Kerala to evolve such designs and construct houses for 
masses So that these could be improved upon and adopted for exten-
sive implementation in other States. 

Reply of Government 

The prqblem of rural housing is enormous in magnitude and 
diverse in character. The Five Rural Housing Wings set up by the 
National Building Organisation are intended to serve as nucleus 
Centres for research; training and extension work in this field. On 
account of meagre allocations for rural housing made in the Five 
Year Plans and low priority given to rural housing by the State 
GOiVernments the work done by the Rural Housing Wings could not 
be effectively utilised. However, the Wings have been able to gene-
rate and develop improvement in rural housing and village planning 
on the basis of improvement in the use c·f locally available building 
materials and socio-economic conditions. The National Buildings 
Organisation and the Rural Housing Wings are actively engaged in . 
the scheme for providing houses for the landless agricultural wor-
kers. The type design of houses along with the specifications evolv-
ed by the National Buildings Organisation have been circulated to 
all State Governments and some of the State Governments have also 
adopted these designs with modifications to suit local requirements. 

A proposal for construction of 250 demonstration houses, involv-
ing an outlay of Rs. 1.25 crores, @ Rs. 2,000 per house per year by 
each of the 5 Rural Housing Wings, has been placed before the Plan-
ning Commis'sion for implementation during the Fifth Five Year 
Plan. 

[Ministry of Works and Housing C.M. No. 15(7) /73-HTI, dated the. 
30th October, 1973]. 

Further information called for by the Committee 

Has any decision been taken by the Planning Commission on-
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the proposal for construction of 250 Demonstration Houses per year 
by each of the Regional Housing Wings for Implementation during 
the Fifth Five Year Plan? 

[Lok Sabha Sectt. a.M. No. 5/23j1!ECIIj73, dated 3rd January, 1974]. 

Further Reply of Government 

In the 5th Five Year Plan, this Ministry proposed the following 
provision for the setting up of six regional housing wings, including 
the strengthening of the existing 5 regional housing wings; a sum of 
Rs. 33 lakhs is being provided for during the 5th Plan and the provi-
sion proposed for 1974-75 is Rs. 4.30 lakhs: 

Fifth Plan J974-75 

(in Jak;hs) 
I. Oeveln)n' ltienviornmental .improvement of two model 

villages by ellCll wing at Rs. J Lakh per village. ];l..00 

2. Supporting Staff for Extension Work in 5 Wings 

3. Creating of one Rural Housing Wing in U. P./Bihar 

IS'oo 
6'00 1'30 

33'00 4'30 

-----------------~==------
The proposed outlay is yet to be decided by the Planning Com-

mission. 

(Ministry of Works and Housing a.M. No. 15 (7) I 73-HII? dated the 
16th January, 1974]. 

Commenl(s of the Committee 

The final decision taken in the matter of setting up of six regional 
housing wings including the strengthening of the existing five re-
gional housing wings and the fmal .allotment made for the purpose 
may be intimated to the Committee. 

Recommendation (Serial No. 42) Para No. 4.43 

4.43. The Committee note that the Hindustan Housing Factory 
has done production of pre-fabricated houses on an experimental 
basis but because of incomplete equipment; the factory has not 
been able to make much contribution in the field of pre-fabricated' 
housing and has been concentrating on the manufacture of electric 
poles and railway sleepers. 

The Committee need hardly point out that allover the world' 
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impressive progress has been made in the method of manufacturing 
-components to accelerate the pace of construction of houses, parti-
cularly those required for industrial labour and for weaker sec-
tions of society. The Committee are disappointed that though we 
have the Hindustan Housing Factory in the Public Sector, it should 
have failed to avail of the break-through which has been achieved 
in manufacturing components for housing on a mass scale and 
instead should have diversified its activities to sleeper manufacture 
and electric pole manufacture on the pleas of lack of some eqUip-
ment for undertaking manufacture of housing parts. The Com-
mitte would like Government to review the position urgently and 
take action to see that the Factory concentrates on its main objec-
tive of manufacturing components for housing. The Committee are 
glad that the Government are having United Nations assistance for 
modernising this factory. The Committee would like Government 
to avail of this opportunity to rationalise the working of this factory 
so as to facilitate the manufacture of components and parts re-
quired for housing on a scale in keeping with the requirements for 
mass housing. The Committee need hardly point out that if these 
components and parts are to find acceptance, ~hey should be evolved 
with reference to Indian conditions and should be of guaranteed 
quality accompanied by field service and be priced most competi-
tively. It is only then that the Factory can expect to win orders on a 
sustained basis and develop its activities on the right lines. 

Reply of Government 

The recommendation has been noted. 

'[Ministry of Works & Housing O.M. No. 15 (7) /73-HII, dated the 
13th October, 1973]. 

Purther information called for by the Committee 

Have steps been taken for ration ali sing the working of the 
Hindustan Housing Factory? If so, please furnish details. 

[Lok Sabha Sectt. O.M. No. 5/23/1IECIJ\73 dated 23rd January 1974]. 

Further Reply of Government 

.Government had constituted in May, 1973 a committee consis-
ting of the representatives of this Ministry, Ministry of Finance, 
Bureau of Public Enterprises and the Planning Commission to exa-
mine the feasibility of streamlining of the working of the Hindustan 
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Housing Factory Ltd., Delhi. The report of the Committee is ex-
pected to be received shortly. In the meantime, the Government 
have also taken steps to get a UNDP Team to visit the Factory and 
prepare the basic documents for obtaining UNDP assistance. It is 
expected that this Team would be able to visit the Factory shortly 
and recommend the manner in which further steps should be taken 
to streamline and improve the methods of working in the Factory. 

[Ministry of Works and Housing O.M. No. 15(7) I 73-li.I1 dated the 
16th January, 1974]. 

Comments of 'the Committee 

The report of the Committee appointed to examine the feasibility 
,of streamlining the working of the Hindustan Housing Factory 
together with the action taken on the recommendations of the 
UNDP Team may be intimated to the Committee. 

Recommendation (Serial No. 43) Para 4.44 

4.44. The Committee feel that as transport of components for 
houses is a' cumbersome expensive proposition, there is need for 
developing such construction of Housing Factories for manufacture 
of components in other parts of the country. This may, however, 
be done after the manufacturing activities of the existing Housing 
Factory have been established on successful lines. 

Reply of Government 

The setting up of a Factory for the production of pre-fabricated 
components at Bombay under the United Nations Development 
Programme assistance is already under consideration of the Gov-
ernment. With the experience already available to the Hindustan 
Housing Factory at Delhi and with further experience that may be 
gained in the working of the Bombay factory when set up, it may be 
possible to consider the question of setting up of more such factories 
in other parts of the country. 

[Ministry of Works and Housing O.M. No. 15(7) 173-H.II dated the 
30th October, 1973]. 

Further Information called for by the Committee 

Has any decision been taken on the question of setting up ('If a 
Factory for the production of pre-fabricated components at Bombay 
under the United Nations Development programme assistance? 
If so, please give details . 

. [Lok Sabha Sectt. O.M. No. 5/23/1!ECII.!73, dated 3rd January, 1974]. 
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Further Reply of Government 

No decision has yet been taken on this question. 

[Ministry of Works and Hou!;;ing O.M. No. 15(7) I 73-H.II dated the , 
16th January, 1974]. 

Comments of the Committee 

Final decision taken in the matter may be intimated to the 
Committee. 

Recommendation (Serial No. 62) Para 6.34 

6.34. The Committee note that a 'Jhuggi Jhopri Removal 
Scheme' is being implemented in Delhi and while the scheme is be-
ing financed by the Central Government, the D.D.A. is the imple-
menting agency for the scheme with effect from 1st March, 1968. 
The Committee further note that although 1,00,000 hous~s have been 
sanctioned for construction so far, only 78,403 houses have been 
completed So far. The Committee further note that Public Accounts 
Committee of Lok Sabha had pointed out a number of lapses/ir-
regularities in the execution of the scheme such as non-mainte-
nance of proper accounts, diversion of funds released by Govern-
ment for the scheme, non-payment of Government's share of dues 
from the allottees, non-recovery of dues from the allottees, non-
execution of proper lease dues and non-regularisation of 'Benami' 
transfers made by the allottees. The Public Accounts Committee 
had expressed the view that the mannel' of execution of the scheme 
left much to be desired and have suggested a comprehensive exa-
mination of the working of the scheme with a view to identify 
various omISSIOnS that occurred talri.ng steps to avoid re-
currence through planning and clo"~ supervision. The Com-
mittee would like to emphasise the urgent need for concerted· 
action to remove all the loopholes in the execution of the scheme 
and would urge that the scheme should be implemented expedi-
tiously. 

Reply of Govemment 

The recommendation has been noted and the Lt. Governor, .. 
Delhi, has been requested to take necessary action. 

[Ministry of Works and Housing O.M. No. 15(7) J73-H.II dated the 
. 30th October, 1973].-
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Further Information called for by the Committee 

Has concerted action been taken to remove all the loopholes in 
the execution of the "JHUGGI JHOPRI SCHEME"? 

[Lok Sabha Sectt. O.M. No. 5j23/1jECIII73, dated 3rd January, 1974]. - Further Reply of Government 

Further to the reply already forwarded, the Lt. Governor has 
reported that he was having the matter reviewed and that the steps 
taken in this regard would be intimated shortly. It may also be 
mentioned that the loop-holes in the execution of the Scheme 

,pointed out by the Public Accounts Committee are being examined 
and the papers have been referred to Audit for vesting before a 
final reply is sent to the Public Accounts Cbmmittee. 

,[Ministry of Works and Housing O.M. No. 15(7)/73-H.It dated the 
16th January, 1974]. 

Commen'ts of the Commit'tee 
Final steps taken by Government for removing the loopholes 

in the execution of the scheme may be intimated to the Committee. 

NFiw DELHI; 
December 19, 1974. 
Agrahayana 28, 1896 (Saka). 

B. K. SINHA, 
Chairman. 

Estimates Committee. 



APPENDIX I 

[Vide Page 20 of the Report] 

Construction Techniques for effecting saving in the consumption gf· 
Cement and Steel in Housing and Building 

1. Adoption of Precast Roo'/ii:ng techniques 

Following are some of the new techniques for roofing/fiooring 
being promoted by National Buildings Organisation, by the use of 
which appreciable saving is achieved in consumption of steel and 
cement. The cost of construction is also reduced and the speed of 
construction is enhanced as compared to conventional R.C. Slab 
roofing:-

(a) Precast Channel Units: It is a precast RCC unit of tro.ugh 
shape. The units are normally 30 cm to 80 cm wide. The main 
advantages of this type of roofiing system are: 

(D Upto 20% saving in the consumption of steel. 

(m 25% to 35% saving in the consumption of cement. 

Those units have been used by the following in the projects, 
sponsored under National Building Organisation's experi~ 
mental scheme:-

(a) College of Military Engineering at Poolla (Completed: 
Project cost Rs. 72,3481~) 

(b) MES foc construction of 16 type III quarters at Delhi 
(Project cost Rs. 3,10,5001~). 

(c) Structural Engineering Research Centre for a two 
storeyed building at Madras (Project cost Rs. 2,50,1511~). 

(b) Precast C01i!d Units: These are precast RCC structural ele-
ments having two or more circular hollow cores throughout their 
length. The main advantages of this type of roofing system are:-

(i) 20 per cent saving in the consumption of cement. 

(ii) 5 to 10 per cent saving in the cost of roofing. 

(iii) Good thermal comfort and sound insulation. 

85 
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These units have been used by the following in the projects . 
sponsored under National Building Organisation's experimental 
scheme: 

(i) Gujarat Capital Project for construction of 10 blocks 
(each block having four quarters of double storeyed at 
Gandhi Nagar Township). Gujarat (project Cost 
Rs. 5,65,1001-) Completed. 

• 
(iD College of Military Engineering at Poona (Completed: 

Project Cost Rs. 72,348/-). 

(iii) Indian Standards Institute for their regional office build-
ing at Madras (Project Cost Rs. 4,51,5001-). 

(iv) Delhi Development Authority for construction of 50 dwel-
ling units at Delhi (Project Cost Rs. 5,40,6001-). 

(v) Hindustan Housing Factory for .construction of 32 type I 
quarters at Delhi (Project Cost Rs. 7,26,8001-). 

(c) Precast Cellular Unit$:-This system of. roofing consists 
of hollow concrete units placed cn f~lly or partially pre-
cast beams and covered with ~eck concrete when the sup-
porting beams are partially . precast. Advantages of this 
system of roof are:-

(i) 15. to 30 per cent saving in the C011suIXlption of steel. 

(ii) 20 per cent saving in the consumption of cement. 

(iii) 10 to 15 per cent saving in the cost of roofing. 

These units have been used by the following in the projects 
sponsored under National Building Organisation's experimental 
scheme: 

(i) Central Building Research Institute for construction of a 
16 beded hostel at Roorkee (Completed: Project Cost 
Rs. 69,100/-). 

(ii) Military Engineering Service for construction of 16 type 
III quarters at Delhi (Project cost Rs. 3,10,5001-). 

(iii) Military Engineering Service for construction of a single 
storeyed building at Kashmir House, New Delhi (Project 
Cost: Rs. 16,1191-). 

(iv) Himachal Pradesh Public Works Department for con-
struction of 16 Type III quarters at Simla (Project Cost: 
Rs. 3,11,300/-). 
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(d) Precast b\lttens and hoLlow bZock construction.: 

This s)"Stem of roofing consists of concrete hollow blocks sup-
ported on inverted 'T' battens and finished with topping concrete. 

'The main advantages by use of this type of construction are:-

(i) upto 5 per cent saving in the consumption of steel. 

(ii) 10 to 15 per cent in the consumption of cement. 

(iii) upto 10 per cent saving in the cost of roofing. 

(iv) Good thennal comfort and sound insulation. 

This type of construction ha's been used by the following in the 
projects sponsored under National Building Organisation's experi-

-mental scheme:-

(i) Delhi Municipal Corporation for construction of 992 pre-
fabricated quarters at Delhi (Completed: Project Cost 
Rs. 45,28,0001-). 

(ii) Bengal Engineering College for construction of a building 
for educational and recreational facilities for studies at 
Howrah (Completed Project Cost Rs. 1,20,0001-). 

(e) Precast RCC T Beam Units: This system of roofing con-
sists of T-Beam units placed directly on walls. A modi-
fication of T-Beam roof system is hollow T-Beam roof 
wherein precast concrete tiles are used along with T-Beams 
to give a flush ceiling and better thermal comfort. The 
main advantages of this type of roofing system are:-

(i) upto 20 per cent saving in the consumption of cement. 
(U) upto 15 per cent saving in the cost of roofing. 

These units are proposed to be used by the following in the pro-
jects sponsored under National Buildings Organisation's experimen-
tal scheme:-

(i) Guru Nanak Engineering College for construction of 27 
quarters. 

(f) DoubZy Curved Tiles: The roofing syStem is based on the 
use of roofing units comprising precast 70 cm square 
doubly curved tile resting on partially precast cement con-
crete beams. The following advantages are achieved by 
incorporating these tiles in roofing system:-

(i) 15 per cent saving in the consumption of steel. 

(ii) 25 per cent saving in the consumption of cement. 
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(iii) 20 per cent saving in the cost of roof. 

These tiles have been used by the following in the projects spon-
sored under' National Building Organisation's experimental 
scheme:-

(i) Public Worla Department (B&R) , Madhya Pradesh for 
construction of two chowkidar quarters at Bhopal (Com-
pleted), 

(iD Thapar Institute of Engineering ,and Technology for con-
struction of 10 quarters for Assistant Professors at Patiala 
(Completed. Project Cost Rs. 1,70,0001-). 

2. High St'rength Deformed Bars 

The use of new type of steel reinforcing bars-high strength 
deformed bars in concrete structures and designing structures on 
the basis of ultimate load theory results in:-

(i) upto 30 per cent saving in the consumption of steel. 
(ii) upto 10 per cent saving in the cost of construction. 

As a result of promotional efforts made by National Buildings 
Organisation high strength deformed bars are being widely used by 
various construction departments of Central and State Governments. 
There is, however great scarcity of high strength deformed bars. It 
is estimated that about 1 million tons of plain mild steel reinforcing 
bars are being produced annually. If this quality ()of steel is made 
available in the fonn of high strength deformed bars, it can serve a 
demand equivalent to about 1.3 million tons of plain mild steel bars. 

3 .. Single thickness load bearing brick walls. 

Single-brick thick load bearing walls are generally adopted upto 
two storeyed only. By use of better quality bricks and rationalized 
methods of designs single brick-thick walls can be adopted for 4 
storeyed residential buildings in'Stead of R.C.C. framed structures. 
The main advantages are:-

(i) About 20 per cent saving in the quantity of brick and 
mortar. 

(ii) upto 5 per cent saving in cost of construction. 

(iii) Standardisation of room spans in all floot's which facili-
tates adoption of precast roofing units economically. 

2603 LS-7 
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Single brick-thick load bearing walls have been successfully used 

for the construction of 96 four-storeyed quarters by Central Public 
Works Department and also by Military Engineering Service in 
Delhi under the National Building Organisation's experimental hous-
ing scheme, resulting in substantial savings in consumption of 
cement and steel. 

4. Precast R.C. Lintels 

Precast lintels are used on the top of openings for doors and 
windows. The use of thinner precast lintels not only provides 
speedier construction but also saving in the consumption of steel 
and cement. Precast lintels have been successfully tried in three 
experimental projects at Delhi, Bhopal and Patiala undertaken 
under the National Buildings Orgahisation's experimental scheme 
and these are now being used by Delhi Development Authority and 
Cent~al Public Works Department in their housing projects exten-
sively. 

5. Lower Ceiling Height 

On the basis of thermal investigations sponsored by National 
Buildings Organisation and actual construction of houses undertaken, 
it bas been established that ceiling height in eXcess of 2.75 metres 
clear (9 feet) does not contribute significantly to the thermal com-
forts. Adoptioo of lower ceiling height'S upto 2.75 metres for the 
low cost housing results in:-

(i) 10 to 15 per cent saving in the cost of brick work; 
(ii) about 5 per cent saving in the overall cost of construction. 

6. Single Stack system of plumbing 

Instead of conventional two pipe system of plumbing, the adop-
tion of single stack s)l'Stem of plumbing in which wastes from all 
sanitary fittings including W.Cs are carried out in a single pipe, is 
economical. This system dispenses with the use of ventilating pipe 
and main vertical waste pipes.. The main advantages of thfs type 
of system of plumbing are:-

(i) upto 60 per cent saving in material of pipes; 
(ii) ,about 30 per cent saving in cost of plumbing. 

This system oi plumbing has been used in two experimental projects 
at Bombay. 



APPENDIX D 
(Vid.te page 20 of the Report) 

New MateriallSubstitute Materials for saving in the consumption. of 
eement and steel in Housing and Building 

The following are some of the newlsubstitute builcUng materials 
being promoted by the National Buildings Organisation by the use 
of which .appreciable saving in the consumption of steel and cement 
and reduction in the cost of cc'nstruction is achieved. 

1. High Strength Bricks. 

With the USe of high strength bricks manufactured by the mecha-
nised brick plants, 4 storey and taller buildings with 9" load bearing 
brick walls could be built. These bricks laid with cement-lime-sand 
motars resist rain penetration and obviate external plastering. 7 
mechanised brick plants with the assistance of N.B.O. have been 
established in the country. These plants in addition to manufacture 
of high strength bricks can also produce fiooring and roofing tiles, 
the use of which will do away with cement requirements for fiooring 
and roofing, where sloping roofs are adopted. 

Use of high strength bricks in construction of four storeyed 
buildings would: 

(i) reduce the use of cement by 20 per cent. 

(ii) reduce the consumption of steel by 40 per cent. 

(iii) reduce the cost of cOlIlstruction by 10 per cent. 

The above have been realised in the following experimental 
constructions sponsored by the N.B.O.: 

1. 96 Type-III quarters in four-storey blocks in R. K. Puram. 

2. 4-storeyed blocks of 16 numbers type-IIJ quar,tel's at Dhaula 
Kuan. 

3. 8 number Type-II quarters in 4-storeyed blocks at Calcutta. 

4. 5-storeyed blocks of 50 residential units by Calcutta Metro-
politan Planning Orgalllisation, West Bengal. 

90 
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2. Lime 

Lime is a good substitute for cement and its use in mortars and 
plaster alone can effect conservation of 30 per cent of cement re-
quired for building purposes. Lime is locally produced all over the 
country.: Very large quantities of standard quality lime, if required., 
can be produced and supplied comparatively at a very less invest-
mentas compared to cement production. 

With the N.B.e.'s assistance, a few dry hydrated lime plants 
were established at Dehra Dun, Katni, Monda to meet the require-
ment of standard quality lime. The main advantage of using lime 
in Buildings are:-

(i) 30 per cent saving in cement. 
"(ii) 10 to 15 per cent saving in the cost of mortars. 
(iii) better resistance to rain penetration. 

Lime has been used in the foUowing experimental constructions 
sponsored by the N.B.O.: 

(i) single storey building at Kashmir House. 
(ti) 32 Nos. Type~I quarters at Hindustan Housing Factory 

Staff Colony. 

Surkhi 

Clay pozzolana (Surkhi) is produced all over the country and 
used in conjunction with lime for mortars and plasters. Standard 
quality surkhi in large quantities could be produced locally with 
very little investment. N.B.O. in collaboration with C.B.R.I. con-
ducted a survey for location of clay deposits suitable for manufac-
ture of clay pozzolana in the country. A pilot plant for production 
of standard quality clay pozzolana economically has been set up by 
N.B.O. at Delhi. The use of clay pozzolana for buildings has the 
following advantages: 

(i) saving of 20 per cent cement in ma...~ concrete. 
(ii) saving of 30 per cent cement in conjunction with lime for 

mortars required for mortars and plasters. 
(iii) better resistance to rain penetration. 

The clay pozzolana produced in the National Buildings Organi-
sation pilot plant has been used in the experimental construction of 
Type-I quarters by the Hindustan Housing Factory. 

3. Flyash 

The flyash has pozzolanic properties and can be used as replace-
ment of cement to the extent of 20 per cent in mortars and concrete 
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improving the properti~ and decreasing the cost. About 4 mUlloD 
tonnes of ftyash is available as an industrial waste from number of 
thermal power stations located at different places in the country. 
Over Rs. 12 million is being spent on its disposal at an average cost 
of Rs. 31- per ton. National Buildings Organisation had organised 
Seminars and Get-togethers on the use of ftyash in civil construc-
tion. 

The use of ftyash in mortars and concrete has the foJlowing 
advantages: -

(i) extending the use o·f cement by 20 per cent. 
(ii) saving of Rs. 31- per ton spent for the disposal of fty&lsb. 

(ill) saving of Rs. 401- per ton due to replacement of cement. 
(iv) better resistance to salt waters and rain penetration. 

The following experimental constructions were sponsored by 
National Buildings Organisation for the use of flyash:-

. (i) Eight Type-II double storey quarters, R. K. Puram, New 
Delhi. 

(ii) Single storey building at Kashmir House, New Delhi. 

(iii) Four storeyed block of 16 Type-nI quarters at Dhaula 
Kuan, Delhi. 

(iv) Two storeyed building at Structural Engineering Research 
Centre, Madras. 

(vi) Construction o·f 32 staft' quarters of Hindustan Housing 
Factory, New Delhi. 

(vi) 15 dwelling unitS for low income group in double storey 
block at Pankha Road, Delhi. 

4. pozzolana Cement 

Flyash-pouolana cement is produced by inter-grinding cement 
clinkers and ftyash to the extent of 20 per cent. The production of 
ftyash will extend the capacity 0If cement industry by 20 per cent 
with' very little additional investment and also lower the cost of 
production. About 4 lakh tonnes of ftyash is available from 8 ther-
mal power stations in dry form which can be straightway used for 
production of 2 million tonnes pozzolana cement. National Buildings 
Organisation has prepared a project proposal for establishment of 
fJ.yash cement clinker inter-grinding plant at Delhi utilising Badar-
pur ftyash and is under the consideration of Ministry of Works &; 
Housing. 
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The manufacture and use of pozzolana cement has the following 
advantages:- . 

(i) extension of ,the capacity of cement industry by 20 per cent. 

(ii) saving of Rs. 31- per tonne spent for the disposal of ftash. 
\ 

(iii) reduction in the cost of production of cement by 10 per 
cent. 

(iv) greater resistance to attack by corrosive waters. 

5. Ready Mixed COncrete Plant 

In metropolitan towns where huge quantities of concrete is con-
sumed daily, production of concrete in a factory would save con-
siderable quantity of cement as compared to concrete made at the 
site. National Buildings Organisation has prepared a project proposal 
for ready mixed fiyash concrete plant at Delhi which would enable 
further economy in cement by 20 per cent in concrete and production 
of uniform standard quality product at a lower cost. 

The production and use of ready-mixed concrete has the follow-
ing advantages:-

(i) saving of 20 per cent cement in concrete. 
(ii) reduction in the cost of concrete. 

(iii) improved quality of construction. 

6. Timber 

Only half a dozen primary species of timber such as teak, deodar, 
sal, kail, etc., are used in building construction which are in short 
supply. This has resulted in abnormal increase in their price and 
led to use of steel doors and windows for buildings. About gO species 
which are locally available all over the country could be also used 
for building constructions after seasoning and treatment. For pro-
moting the use of secondary species, National Buildings Organisation 
organised Seminars and Training Courses. To make available sea-
soned and treated secondary species of timber, integrated plants for 
seasoning and treatment have been set up at number of places-
Delhi, Dhanu, Paratwada, Ballarshaw, Simla, Srinagar, Shillong, 
Calcutta, Madras, Bangalore, etc. 

The use of secondary species in buildings have the following 
advantages: -

(1) Saving of steel used for doors and windows for buildings. 
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(ii) saving of cement and steel by adopting sloping roofs. 

,(iii) reduction in theeost of e<>nsti'uetton by 30 per cent iri items 
doors ~d windows. 

7. Cellular Concrete 

Cellular co~crete'blocks ana roofing' slabs are manufactured from 
lfmeJcement and flyashlsand. 'The use of cellular concrete would 
have considerable quantities of steel and cement in building cons-
truction because of its light weight and higher thermal insulation 
properties than bricks., With the technical assistance of National 
Buildings Organisation plants for production of cellular concrete 
at Madras and Poona were set up. 'The use of cellular concrete pro-
ducts will have the following advantages: - ' 

(i) saving of 2() per cent cement and steel. 
(ii) saving of 50 per cent construction time. 

(iii) saving of 80 percent of mortar used. 
(iv) saving of Rs. 31-per tonne ~sed for the ,disposal of flyash. 
(v) reduction in the cost of construction from 15 to 20 per cent. 

The cellular products have been used extensively by 

(i) Tamil Nadu Housing Board at Madras. 

(ii) Military Engineering Service for the construction of 500 
quarters at Poona. 

8. LiBht Weight Aggregate. 

Light weight aggregates used in place of stone aggregates in 
concrete will lead to considerable saving in steel and cement because 
of its light weight and higher thermal insulation value. Light 
weight aggregates have great scope of manufacture and use espe-
cially in Indo-Gangetic plain where stone aggregate is not easily 
available and have to be transported over long distances. The suit-
able clay for manufacture of light weight aggregates is available 
throughout the country. Na~ional Buildings Organisation had pre-
pared a feasibility report for establishment of a light weight aggre-
gates plant after large scale test evaluation of Palta Water Works 
Silt at Calcutta. 

The use of light-weight aggregates in buildings has the following 
advantages:- ' 

(i) 30 per cent saving in steel. 
(ii) 20 per cent saving in cement. 
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(iii) Reduction in .~ cost of buildini by 10 per cent. 

9. Asphaltic Corrugated RoOfiflll Sheet. 

Asphaltic corrugated roofing sheets are a good substitute for 
galvanised iron sheets and asbestos cement sheets for which steel 
and a cement are required respectively. These roofing sheets are 
light weight, water proof, not attacked by fungi or vermin and 
PiDvided better thermal comforts than the asbestos roofing 
sheets. Based" on the project proposal prepared by the National 
Buildings Organisation, 2 plants of total capacity" million sq. 
metres asphaltic corrugated roofing sheets have been set up at 
:Madras and Tadimalla (Andhra Pradesh). 3 more plants are being 
set up in Himachal Pradesh, Uttar Pradesh and Maharashtra. 

The use of asphaltic corrugated roofing sheets have the following 
advantages:-

(i) saving of steel and cement used in the manufacturt> of 
galvanised iron sheets and asbestos cement sheets. 

(ii) better thermal insulation. 

(iii) not aftected by rain or fungi. 
(iv) 50 per cent cheaper than asbestos cementlgalvanis<:d iron 

sheets. 
The asphaltic corrugated roofing sheets have been extensively 

used in Andhra Pradesh, Tamil Nadu, Uttar Pradesh and Maha-
rashtra. 

10. .PlG8tic Pipes 
One tonne of plastic pipes replace 6 to 8 tonnes of GJ., cast iron 

and cement pipes for cold water supply. Plastic pipes are easy to 
install, light weight, corrosion resistance than the conventional steel 
and cement pipes. National Buildings Organisation has been promot-
ins the use of plastic pipes for cold water plumbing for the last six 
years. Number of Get-togethers and Training Courses have been 
organised in various places in the country. Due to efforts of National 
Buildings Organisation 10,000 tonnes of pipes have been used so far 
replacing 75,000 tonnes of steel pipes. 

The use of plastic pipes have the following advantages:-
(i) one tonne of plastic pipes replaces 7.5 tonnes of steel pipes. 
(ii) 30 per cent economical. 

(iii) easy to inltal and corrosion resistant 
The plastic pfpes have been used widely in Uttar Pradesh, Rajas-

thaD, Delhi, ADdbra Pradesh, Tamil Nadu etc. 
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r. APPENDIXN 
(Vide pata 76 of the RepOrt) 

Report of Standing Committee ~ re<>Tganisation of work and ,et up 
of Natiornd Buildings Organi$.a.tion and Rural Housing Wings 

\ 

1. Introduction: 

The Government of India, Ministry of Works: and Housing vide 
order No. 711~167-PS dated 24-7-70 desired that the Standing Com-
mittee of the N.B.O. may examine in detail the working and set up 
of the N.B.O. and the Rural Housing Wings and to: 

(1) Suggest ways and means as to how the NBO can playa 
more fruitful role in the field of work assigned to it; 

(2) Examine whether the Organisation shOUld set up Liaison 
Cells in various States in furtherance of its objectives and 
if so, whether these cells shOUld take over the functions 
of :1 

(a) The existing Rural Housing Wings (and also to consider 
whether these wings are doing useful work and should 
be continued during the Fourth Plan period). 

(b) Rural Housing Cells and Statistical Cells set up by 
various State Governments. 

The Committee has examined the work and set up of the Orga-
nisation and the Rural Housing Wings carefully and feels that 
towards the fulfilment of its objectives, very useful work has been 
done so far in the field of collection, documentation and dissemina-
tion of technical information of housing and building and research 
therein, through such activities as publications, seminars, training 
courses, lecturers, display centres experimental housing schemes etc. 
The committee further considers that there is much further scope for 
augmentation and reorientation of the activities of the Organisation 
so that it becomes more effective in the primary objective of briog-
~ng about reduction in building cost through promotion of improve-
ment and changes in building and design techniques and building 
materials. 

2. Further fields of study and research: 

In view of the growing magnitude and importance of building 
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and housing as envisaged in the successive Five Year Plans, it is 
necessary that NBO should extend its activities of studies, research 
and development to the following fields, and in this work facilities 
available in Research Institutes should be utilised. 

(a) Planning and designing of urban and rural housing. 
(b) Planning and designing of respective types of buildings 

like schools, hospitals, offices, factories etc., including 
economy and space utilisation aspects. 

(c) Planning and designing of tall building including services 
and provision of fire fighting. 

(d) Productivity, site organisation and management of build~ 
ing operations. 

(e) Industrialisation of building process. 

(f) Modular co-ordination and system approach to building. 

(g) Building cost and cost controlling. 

(h) Mechanical and electrical services in buildings. 

(i) Training and other problems pertaining to building labour, 

(j) Availability and use of locally available materials for 
rural housing. 

3. Coordination of building research and documentation and dU6emi ... 
nation: 

The present useful activities in documentation and dissemination 
should be intensified in the following manner:-

(a) Apart from increasing the number of abstracts which aTe 
issued every month, it is necessary to prepare and circu-
late digests, synthesis, monographs and bibliographies on 
advances in building science and technology. 

(b) It is necessary to increase the frequency of training 
courses which are being organised at present, as this is a 
very useful medium for 'dissemination of knowledge, The 
courses should be held in different parts of country to 
facilitate participation from allover the country. Follow 
up action about the utilisation of training is also essential. 
It i. al.o necessary to have every year, regular refresher 
course on housing, building and planning for bringing up-
to-date the knowledge of inaervice engineers, architects 
and builders. 
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(e) For wider and more effective dissemination of knowledge, 

it is necessary that the programme of bringing out publi. 
cations is taken up on a large scale. 

(d) More frequent exhibitions, displays and competitions for 
low cost housing should be organised. 

(e) The N.B.O. should play a more effective role in the work 
of coordination of building research by organising annual 
meetings between the Heads of Research Institutions and 
Heads of major construction agencies and by bringing out 
annual research reports. This will help to bring about 
closer liaison between the field and the laboratory. 

4. Applfcation of Building Research: 

Apart from dissemination of results of research the NBO has t8 
adopt more effective methods of converting know-how into showhow, 
so as to expedite the process of adoption of research results in prac-
tice. For this purpose the NBO is already operating on the experi-
mental housing scheme under which a grant-in-aid up to 75 per cent 
of the cost of the building is given to the sponsoring agency which 
comes up with the proposal for an experimental construction pro-
ject incorporating therein some innovations. The main purpose of 
this scheme is that if a major construction agency tries out success-
fully a new idea in the experimental work it will develop confidence 
and use it on a wider scheme in further work. It has been observed 
that the response to the scheme from the Government Departments 
has not been quite adequate. The reasons for this could be that due 
to their own pre-occupations the major Govt. Departments may not 
be having much time to spare for working out the details of the 
experimental works. Another reasons perhaps is that the Govt. 
Departments have to find the remaining' 25 per cent of the 
cost of project from their own sources. It is also likely that 
the progress experimental project is hampered through contractual 
difficulties if it is executed through the normal methods of award of 
contract by tenders. It is also possible that contractors, due to in-
sufficient knowledge about the new techniques may quote unreason-
able rates. In order to overcome these inhibiting factors, it is recom-
mended that the NBO be provided with adequate additional staff to 
plan and design the experimental work: in consultation with the 
client department. It is also necessary that for such experimental 
project full 100 per cent grant-in-aid be given under the experimental 
housing scheme, so that the start of the project is not held up for 
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want of the saneti6n of remaining 25 percent of the cost from other 
sources. It is further ~ommended that such experimental project 
should be preferably executed departmentally so as to avoid delays 
due to non receipt of reasonable tenders or due to other contractua] 
difficulties during the course of the work. 

In places, where construction agencies are not available to exe-
cute the experimental housing projects, it is necessary that NBO 
shoUld have adequate staff to put up prototype buildings themselves. 

The NBO is doing useful work in dissemination of information 
about new materials and improvement in traditional materials. In 
order to do this more effectively, it is recommended that the Orga-
nisation should be more closely associated with building materials 
industries. Wherever interested parties are available, the NBO 
should make finance and technical knowhow available for putting 
up plants for manufacture of improved quality of traditional mate-
rials or for production of new materials. Where entrepreneurs are not 
forthcoming, it will be necessary for NBO itself to put up pilot plants 
for I>qpularising new materials or traditional materials of improved 
quality. For instance, for popularising the improved l:Qethods of 
manufacture of brcks and for introduction of metric !'ize bricks, 
NBO should put up pilot brick kilns, for introduction of use of 
materials like fly ash and secondary species of timber or precast slab 
components, NBO could evolve and execute pilot project for produc-
tion!procurement and supply of such items to construction agencies. 

The NBO should also have adequate experienced staff to take up 
the planning and designing of some live projects of construction 
agencies so that aU the results or research and studies are tested 
through actual use on rea] projects. 

5. Statistics and Socio-Economic Studies: 

At present, for collection of current housing statistics, the NBO 
depends on the Statistical Bureaus of the States and ad hoc statisti-
cal surveys are being done through the National Sample Survey 
Organisation. Most of the Socio-Economic Studies are also being 
conducted through various other research organisations. It is found 
that due to inadequate priority given for these statistical schemes 
by the State Govts., the collection of housing statistics is deiayed. 
It will be therefore necessary that socio-economic divisions of NBO 
should have additional financial provision and its own staff to collect 
at least some of the essential housing statistics. A few socia-econo-
mic studies should be conducted directly by the Organisation's staft. 
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6. Set up and status of N BD: 

In view of the additional activities envisaged for the organisation 
as detailed above, it is necessary to consider whether any change in 
the present status of the Organisation is called for. The Committee 
has considered this question carefully and feels that in order to en-
able the Organisation to discharge all the functions described above 
it should be made an autonomous body as soon as possible. How-
ever, its present activities being essentially non-remunerative, it has 
to depend on the Govt. for its finance. The Committee feels that a 
certain percentage levy should be collected :from the building indus-
try to create a fund required for the activities of the Organisation. 
This levy will also give a sense of involvement to the bUilding indus-
try which will automatically take more interest in the research and 
its application. The Standing Committee recommends that to exa-
mine in greater detail this matter of creating a fund for NBO through 
levies and, to make specific proposals, the Government m~ appoint 
a special committee for this purpose. 

The Standing Committee also takes this opportunity to recom-
mend that all the major construction departments should be dirf!cted 
to earmark one per cent of their normal construction programme for 
incorporating innovations. So as to make it obligatory for them to 
use the result of research. 

Till such time as the NBO become autonomous, it is essential that 
the national character of the Organisation is enhanced immediately 
and it should be given greater freedom to accomplish its work pro-
gramme expeditiously and effectively. Towards, this end, the follow-
ing steps are suggested: 

(a) The Standing Committee be reorganised and make mor£' 
compact so that it functions more effectively and it should 
also be given full powers to approve the work programme 
of the NBO within the sanctioned budget. 

(b) Apart from the Standing Committee, a smaller executive 
committee be constituted from among the members of the 
Standing Committee to meet more often and to review 
and guide the work of the NBO. 

(c) More llowers be de]e~ated to the Director to be exercised 
with the approval of the Standing Committee. 

(d) Budg'l!t Provision: should be appropriately enhanced to 
enable the organisation to take up all the activities de-
tailed above. 



103 .' 

(e) To give national character to the NBO, its Recruitment 
Rules may be suitably modified so as to attract the best 
available talent in the country. The Organisation should 
have permanent staff to ensure continuity of work. The 
status of the Director and other otRcers be upgraded. The 
NBO should be suitably strengthened to augment its 
activities. 

7. Setting up of Liaison. Cells in the States: 

In order to have closer liaison with the construction agencies in 
different parts of the country and in the interest of wider dissemi-
nation and for bringing about more effective implementation of 
results of research, it is necessary that NBO should have representa-
tives posted at few important· stations like Bombay I Calcutta and 
Madras. The Committee also notes that the need for setting up 
Liaison Cells in States has been stressed from the very inception of 
the Organisation and the National Buildings Councils in its 2nd 
Meeting in 1957 had recommended establishment of Liaison Offices 
in the States to carry forward the work done by the Organisation. 
The Standing Committee in its 7th meeting held in 1960 had also 
reiterated the need for creating Liaison Cells in the States in order 
to strengthen the machinery for implementation. The Standing 
Committee again strongly recommends that each State Govt. should 
set up such Liaison and Extension Cells attached to their major 
construction departments. There research centres or central designs 
centreslorganisations exist in the State Construction departments, 
th~y can be entrusted with the work for implementation of NBO's 
recommendations. 

As the work of Liaison Cells will be different in nature from the 
work of Rural Housing Wings, the wings should continue separately 
as such. Recommendations about the continuation of the Rural 
Housing Wings are given separately. 

As again the functions of the rural housing cells and statistical 
cells set up by the various State Govts. are quite different from the 
work proposed to be done by the Liaison C~lls, they should also 
continue separately. 

8. Rural Housing Wings: 

The Committee examined the wor~ of Rural Housing Wings and 
felt that though much more useful work could be done by the wings, 
their activities are being restricted due to limited resources made 
available to them. At present, the wings are continuing in marginal 
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budget which are hardly adequate to meet the salaries of the nucleu' 
staff engaged by them. The wings are mainly devoted to research, 
extension and training. Considering the magnitude and complexi-
ties of the problem of rural housing and the growing accent of deve-
lopment of rural areas, the committee recommends that rural hous-
ing wings should b~ retained 'in continuing basis. The wings should 
also be suitably strengthened and given morc finances to augment 
their activities. The committee further recommends that the num-
ber of rural housing wings should be gradually increased so that 
ultimately there is a wing in every State so as to keep close liaison 
with the Rural Housing Departments of the State Govt. 

The activities which could be undertaken by the Rural Housing 
"Nings in a more extensive maImer are: 

(a) Training Courses 

Apart from the training courses for the village Overseers, the 
Wings could start training courses in village housing suitable for 
Block Development Officers and the staff of Social Welfare Depart-
ments, as they can usefully use this knowledge about rural housing 
in their extension activities. 

(b) The wings should continUe their research in improvement 
of local materials. 

(c) In view of the spurt in the rural house building activity on 
account of green revolution it is necessary to widely extend the 
knowledge about better housing and better use of local building 
materials. Till such time as adequate number of technologists are 
available to do this throughout the country, the wings can pick up 
a few selected areas in each State where there is greater house 
building activity and help the villagers of these areas to plan and 
construct better and economical houses. These houses built with 
the advice of the wings will act as focal points for dissemination of 
improved technology. 

(d) The wings should also construct demonstarlon houses. This 
useful activity which was started a few years back was !':topped for 
want of funds. It is necessary that funds are made avuilable for 
reviving this activity. 

(e) The wings may also take up a few model village schemes in 
which an integrated improvement in the housing and the environ-
ments is brought about. 
2603-8 
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(f) The State Govts. may be advised to make use of the services 

of rural housing wings for processing the applications for loans 
under the village housing schemes, 80 that the wings at this stage 
could render advice for improving the plans. This is already being 
done in Gujarat where the State Govt. gets the loan applications 
processed through the Rural Housing Wings at Anand 



APPENDIX V 

(ViIU Intro luction to Report) 

AJ!J1ysis 0/ tlu action tak", by GowrtttMnl on th. ,~tions con,aind i" ,,,. 
37th Report of tlu Estimatu Committu (PiftTt LM Stlblta) 

1. Total Dumber of recommendations 

3. Recomu·mdations which have been accepted by Government (viM recom-
m ~ndations Nos. 8,9. 10, II, 15, 16, 17, 18, 19, zo, 24, 25, 27. 28,29,30, 
34, 36, 44, 45, 46,48 to 53, 55, 56, 58 to 61 and 63)· " 

Number 

Percentage to total 

3. Recommendations which the Committee do not desire to punue in view of 
Government's replies (vitU recommendations NOI. 1,2, 3, 6, 7, 13, 14, 
u, 26, 33, 35, 38,40, 4I, 47 and 57). 

Number 

Percent. to total 

.J. Recommendations in respect of which replies of Government have not 
accepted by the Clm'lllttee (fJiM recommendation. Nos. 4, 5 and 54). 

Number 

Percen. to total 

5, R~con n !l1dations in respect of which final repUes of Goveml'l\Clflt are _till 
aWlited (vide recomll'mdations Nos. 12,23,23,31, 32, 37. 39, 43" 4~ 
and 62). 

Number 

Percentqe to total 
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